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SHRI PRANAB MUKHERJEE (West Bengal): Let the Government 

respond ... (Interruptions)... 
 

�� ��� %. ���
 (
�-�X��): �9@�, 7� ������
 हC . ....(R��<��)...  
 
THE      DEPUTY      CHAIRMAN:      Now,       he      is      

responding ... (Interruptions)... Please sit down... (Interruptions)... 

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF 

COMMERCE AND INDUSTRY (SHRI ARUN JAITLEY): Madam, hon. Kapil 

Sibal and the hon. Leader of the Opposition have raised the issue with regard 

to a criminal case pending in some courts of U.P. Let me just mention that the 

case, as Mr. Sibal has mentioned, pertains to a chargesheet which was filed in 

1993. The Government, whether in 1998 or in 1999, have, at no stage, 

interfered in the process of CBI in the conduct of this case. The Government 

have no intention of interfering in that matter. It is how the case goes on or 

how a criminal trial goes on is not a matter in which the Government interfere 

because the rights of the prosecution are involved, case of the prosecution is 

involved and rights of the accused are involved. The Government, in this 

matter, does not intend, in any way, to interfere... (Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. Ramaswamy ...(Interruptions)... 

Now, the Government has responded ...(Interruptions)... No, please, take your 

seats ... (Interruptions)... 

SHRI KAPIL SIBAL: Madam, the Government is denigrating the court 
...(Interruptions)... 

DR. MANMOHAN SINGH: Madam, this reply is, totally unacceptable 

and unsatisfactory.   As a mark of our protest, we are walking out. 
 

��. �
�,��
� �
	 (L�
 �'!3): ह� 4� )2M 05� हC, B2�71 ह� 4� ��� &L� 
�
 ! हC G 

 (At this stage some hon. Members left the Chamber) 

MOTION OF THANKS ON PRESIDENTS ADDRESS - (Contd.) 

SHRI CHO S. RAMASWAMY (Nominated): Madam Deputy 

Chairman, I rise to make my submissions on just one issue, among the 

various issues, mentioned in President's Address.   The hon. President has 
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spoken about the continued incidents of cross-border terrorism. The Foreign 

Minister, the Home Minister and some of the diplomats have also spoken 

about this menace. Madam, India has been a victim of cross-border terrorism 

for more than a decade and we have lost more than 50,000 lives. And, what do 

we propose to do? The hon. President says, 'our position remains unchanged. 

We are willing to resume bilateral dialogue with Pakistan as soon as cross-

border terrorism ends.' That means, we will not talk with our neighbour till 
cross-border terrorism stops. This is the most powerful ultimatum that has 

been issued by us. Of course, we have also said that we will not play cricket 

with you on your land. Madam, 50,000 innocent lives have been lost, temples 

were attacked, militants are trained and some are exported to our land. Lakhs 

of people are displaced. The security men lost their lives. The security guards 

in this Parliament laid down their lives and how do we retaliate? We retaliate 

by saying, "We will not play cricket with you on your land!" The hon. President 

has referred to the deployment of our troops along the international border. He 

has claimed that the Government has achieved its purpose by showing our 

firmness and self-restraint in dealing with our hostile neighbour. Simultaneous 

exhibition of firmness and restraint! What does this mean? Firmed restraint or 

restrained firmness? I do not know. And, what has been the result of this 
firmness and self-restraint? Has there been no terrorist attack? Even 

Bangladesh has become a heaven for terrorists. Its gives space to the 

militants, and to the ISI to establish its links with the militants. This is the result 

of our restrained firmness! What are you going to do? Perhaps, we will say that 

we will not play cricket with Bangladesh on their land. The most ominous result 

of all this has been that our nation appears to have concluded that we have to 

live with cross-border terrorism from Pakistan, aided and abetted by 

Bangladesh; and, that we have no way out of it. This is, indeed, a suicidal 

attitude for any nation to adopt. Why is this paralysis of character? Are we 

afraid of a nuclear attack from our neighbour? Do we believe that Pakistan will 

not venture to launch a nuclear attack for the fear of being eliminated out of 

existence? Or, do we consider our Defence Minister's confident assertion, in 
this regard, as mere bravado? The world over, nuclear weapons are 

proclaimed to be deterrents. Very true. True, indeed. But as far as our country 

is concerned, our nuclear weapons have become a deterrent for us, by us and 

of us. We are, indeed, fast becoming the mother of all soft nations. Or, is the 

Government driven to dithering in by the propaganda of perversive secularism, 

which declares all talks of confrontation with Pakistan as jingoism, and 

condemns all efforts 
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at educating the people about the menace of cross-border terrorism as 

communalism? There are only two ways to get out of this miserable situation. 

We can invite mediation by a third country, and get prepared to make 

concessions, to lose territory, also, perhaps to lose face, and buy peace. Or. 

the other way is, adopt the pro-active attitude, advocated by the Home 

Minister, once upon a time - a policy, that would involve hot pursuit; a policy 

that may lead to an open conflict. We have had enough of the talks like 'There 

is a limit to our patience.' Let us announce that our patience has, indeed, 

reached its limit. And, let the die be cast in the hope that the Government 
would decide to buy peace at any cost, even at the cost of territory and 

sovereignty; or, would take a more honourable course, and would take the risk 

of intense conflict to establish permanent peace. 

Madam, I support the Motion of Thanks on the President's Address. 

Having deployed myself in this debate to show my firmness, now I 

strategically re-deploy myself in my seat to show my self-restraint. Thank you. 
 

)���
���: E� 7�7U �2�' ��'� G &��� ह� � � '#, &��!  23 ���� हC G  
  

�� �
�� ��
 (��ह�
): �ह�'��, ��� �# )�
 &� ह� [!O[�O ��
1��  � �'��  
ह��� G 
  

 L�24��� : ह� [!O[�O �ह_ �
 ! G ��H 'U2
� �
!  � ह�# ��7U� �ह_ G 
 

 E� 7�7U �2�': 2�� �� ��� ह9 �2�  �2
 �ह7� ! 
ह�� G 
 

 )���
���: )� ह�# &� 2! 2�,�� �O!�� �� �9 2! �!�
 �7� ! हC? 
 
 E� 7�7U �2�': �ह�'��, �ह���ह� 
�56��  -� �� )�44��* ह��! '!,� ह9 , -� 4� 
-� 4� ह�# 2�� ��7� ह9 G '� '� 
�56��  -� �!  )�44��* �� '!,�! �!  ��' �C B2 ��5�� �
 
�ह0 ��� �� �>-U'� -� 
�56��  -�  हC, �-�2! 2
��
 �� ���  +
 ���72� �� LJ7!, �
��� 
���, '��	 )�44��* ह��
! ��2 हC ��
��*� 2�ह� �� �� 2002 �� +
 �ह )4� 2003 ��, B� 
'��	 �# ���� 2��� � ह9 G 1� ह�  
ह �� )2;� �� 	 �� '� 
�56��  �ह�'�	 2! �.���� ���G 
�ह ��  �C �-W�!'�
� �!  2�X � � 
ह� हU � G....(R��<��)... �ह�'��, 
�56��  -�2! �ह �7  ��� 
�
��� ��� ह9 G B2 ��  �� �0j! ,!' ह9 G �ह�'��, 30P 2! ह� ह� 7�� '!3 �� 7�� �
 �ह ��  
� � ! 
ह! हC �� �>-U'� 2
��
 �ह0  -J'� -��! ��7� ह9, B�2! ��H &3� �
�� �� '!3 �!  7��	 
��
� ��H LW��' �
�� )��! &��� <�,! �# @�7�! �!  �
��
 ह9 G �ह�'��, ���  7�� 24� �!  
�0��� �# 4�
 �� -� � ����  � 1� �0,>�� X�, B2�!  ��[! 2�घ ��
��
,  ���@��, ��K� �हM'U 
��
�' �� ?2!  X���X  7�� हC -� �7 2�<0- 

169 



RAJYA SABHA [25 February, 2003] 
 

2� � �!  ��� �
 ��7� 7�� �ह�� �
 -0�! X!G �C �ह�� ��ह � हU� �� B2 ���� �� B2 '!3 �!  ��  
+
 �
��	  X� ��2��	 �!  ��  � ��H �'3� ह9, � ��H 2�� ह9, B��!  Fह� �! 2�W�'���� � 
�U �-�U � �
 4
� ह0H ह9 G 2�W�'���� � B2 '!3 �!  �71 2�2! �@� +
 घ� � ��  ह9 +
 B2�!  
��
* &- '!3 �� T�X�  �' 2! �' 
 ह� �H ह9 G '!3 �!  )�'
 2! 7!�
 2���  � -� ह�7�  �9'� 
ह01 हC, L��!  ��
* &- '!3 �U� �!  ���
 �
 ,O� ह9 G 
  

 �ह�'��, 4�
  �!  2���<�� �� म�@!� ह9, 2���<�� �� �ह 1� ��M� �2��M  ह9 +
 ह��
! 
2���<�� �# ह9 �� 4�
  1� <���
�!Y 
�56 ह��� GB2 4��* �# 4� 1� -�ह �ह� ��� ह9 �� �ह 
2
��
 ��X-��
�!Y ह9 G �ह �9 2� ��X-��
�!Y 2
��
 ह9? �-2 2
��
 �!  �"ह ����, �3Y� ���� 
+
 )�!�	 ���� ���
� �T�-' �� ��
��! �# '��'�
 ह	, �ह )��! �� ��X-��
�!Y �ह ! ह9 G �! 
2����" � � 
�56��' �� '0ह�H '! ! ह9�, -��� B2 '!3 �!  7��	 �� �हM'0;� �� ��� ��a �.��� -� 

ह� ह9 G �ह�'��, &- 3UM���7 30P ह� ! ह� ह��! 24���  -� 2! -���� ��ह� X� �� 
���!
7� म� 
E� 7�7 �" 5* &@��*� +
 L��!  2��X�� �
 ���
� �T�-' ��
��! �!  2��7 �
  2�.��.&H. 
M����7� �! B-�-  �����! �� ��� ���� ह9, ह�# � ��� -�1 �� B2�� ��!�2 ��� ह9 G 24���  
-� �! �ह� �� �ह &��� +
 2'� �� � � �'�� -�1��G �-2 '!3 �!  ह�� ������
, -� �@Z�� 
��B� ������
 4� ह� +
 �! M��� ����-��@7 �! �9a!  7��	 �
 ���
� �T�-' ��
��! �� BJ-�� 7� 

ह� ह�, �ह 2
��
 ��X-��
�!Y �9 2! ह� 2� � ह9? �ह�'��, ह��
! '7 �� +
 ह��
� ��M� � 
ह� 
ह9 �� )�
 ह� �T�-'  �� ��
� ! हC  � ह��
� ���'
 20
�Y  �ह_  
ह!�� G �T�-1 ��
� ! हC  � 
���'
 20
�Y  �ह�, ���
-�घ
 +
 �0P��
� 20
�Y  �ह_ G �ह�'��, �0j!  �7�� ह9 �� &- 
��-�!�� -� �� 2
��
 �!  2�� �# �  � �T�-' 20
�Y  ह9, � ���'
 20
�Y  ह9, � ���
-�घ
 
20
�Y  ह9, � �0
��
� 20
�Y  ह9, � 2�2' 20
�Y  
ह_ ह9 +
 � ह� 2��� �
 20
Y� ह9 G �! 7�� �
 
&� ���' �� ��  �
 ! हC, 7!��� ह��� '!,�� �O!��, 
�56 �� '!,�� �O!�� �� 2�W�'���� � 
�� ��' 2! ,  2�W�'���� � �!  &��7 2! &� ���' �# B-��� ह0& ह9G 
 

 �ह�'��, �0j! )�2�2 ह9 �� 
�56��  -� �!  )�44��* �# 1� -�ह 4� �0-
�  �# 
��<
� �# -� �0 [ ह0&, L2�� 1� -�ह 4� �-d �ह_ ह9 G '!3 �� &-  � L2 �7�� �!  ��
! �# 
�0 [ � � �ह_ ह9 –�! �>� 2! �92#-
 X!, ����!  �!�! X!, -� 7�� ��
! �1? �ह�'��, ���� ���U� 
����� +
 L2�� L���� �
�� �ह � � � ह9  �� �2�  ��B���
�� �!  7�� ह� �ह_, j�
,�@ 
�~� 
�#, -� ह�2! )7� ह0& ह9, 3200 &'���	 �
 ���� �� ���U� 7��U ���� ��� ह9 G  12 2�7 �!  ���! 
�
, 6�H�7 7��� �
 POTA 7��U ���� ��� +
 80 2�7 �!  �U.! �
 4� POTA 7��U ���� ��� G 
 

 �ह�'��, 1� -�ह 4� �5����
 �����! �� �-d �ह_ ह9  4�-�� �! )��! �9���9 ��� �# 
�ह� X� �� �! 4�, 4U, +
 �5����
 ����1��! G 7!��� B��� ��
-��
, B��-B�� �# �5����
 ह9 G 
�ह '0���� �! 20�� �ह_, �TJ� )��� &�,	 2! '!,� �� ��2  
ह 2! ह��
! 
Y� �!  2>'	 �# �5����
 
���� ��� G ह��
! '!3 �� 
Y� �� ���@�
 �-2 �ह;��U* R�Tb �� '� �H , �-2 2��-��'� �� 
'� �H, @�. -�- ��VM@�- �� '� �H, L��!  ����2 �X�� �
 
Y� �� 2>'� ह� 
ह� ह9, B2  
ह 
�� घ�7� ह� 
ह� ह9 G '!3 �ह -���� ��ह � ह9 �� ��� �ह� &��� �9� � � ह9 ? 

170 



[25 February, 2003] RAJYA SABHA 

 

&��! �ह� �� ��ह�
 �# 7�� ��
� ,� -� ! हC, 7�7U ��
� ,� ��� G &��! �7  &
�� 
7����G ����-2�  2�7 2! L[7-L[7�
, 1�@�	 �
 �U '-�U '�
 '!3 �!  �<������ ��7 ! 
ह! 
�� 7�� ��ह�
 �! ��
� ,� -� ! ह9 G B��!  �5����
 �� &7� B �� &�! �.� �� '0���� �! L2! 
)��� &�,	 2! '!,� G �-2 ���� �!  ��
* 2�2' �ह_ �7�, '!3 4
 �� ��-������ �#, '0���� 
4
 �! ह��
� 2�, ��
�, L2 ���� �� ह���� ��� G E� ����P 7��* B��� ���� �!  )/�Y X! G ���� 
�!  )/�Y ��� ��� ! ह01 ��1 �1 G �! '�7  X!, B2�71 �! ����7 �'1 �1 G 7!��� -�- ��VM@�- 
�� ��
 �ह�� ��a� �'�� ��� G 4�
  �!  B� ह�2 �#, 2�2' �!  B� ह�2 �# ह��! ?2� �4� �ह_ '!,� 
�� ��H ?2� ���� ह� -� �0���� �9a� 
ह! +
 L22! ��H �K� � �
! G 
 
 �ह�'��, �C�! 
�  �� ��.��. �
 '!,� �� )�2
	 �!  �,7�� �����ह� ह0H 7!��� B2 
���� �!  �,7�� ��H �����ह� �ह_ ह0H G BMह# ��� '���
� �7�� ���? �ह B �� �O� ��# @7 ह0&, 
B �� �O� घ���7� ह0& G 2�2! �.�
  � �ह ��� घ���7� ह0&G �ह ���  � ,� ��� G 
�����
 &- ��� �
 �9a� ह0& ह9 +
 '0���� �# 4�
  �� ��� ���! -� 
ह� ह9 G  ह7�� ���7! 2! 
7!�
 ��
	  
�  UTI  घ���7�, �! घ���7�, �� घ���7� �ह  � घ���7!��-	 �� 2
��
 ह9 G 
 
 �ह�'��, )� �U��� �0��� & 
ह� ह9, B2�71 �ह yह'0;� �� ��a �.��� -� 
ह� ह9 G 1� 
 
� -� &� &� ���' �!  �,7�� +
 ��H���
�� �!  ��
  POTA 7���! �� ��  �
 ! ह�  � 
&��! B� 2���'����  �� 	 �!  ��
  POTA   ��	 �ह_ 7���� ? &��!  ����@�� �
 POTA  
�ह_ 7����? &��! y2घ7 �
  POTA  ��	 �ह_ 7����? &��! 
���M� �
 �ह�2 �
 POTA ��	 
�ह_ 7����? �ह�'��, 
���M� �
��ह2 �!  ��
! �# ह��! � � ����G �C ह9
�� X�G 7�� ��7 ! X! �� 
�ह  0Wह�
� [�
� �� ह� &'�� ह9, ��ह�
 �� &'�� ह9G ह��� L��� ��7� 2! 7� � X� �� -P
 
�ह [�
� �� &'�� ह9G ह��! 
�  �� � � ����  ...(R��<��)... �C �-W�!'�
� 2! ��7 � हU�, &� 
�0�
�ह �  ��
1 G  
 
 �� �
���.� ��
� '�ह� (L�
 �'!3): �C �0�
�ह �ह_ �
 
ह� हU� G 7!��� �ह�� �X� 
�ह ह9 ��  ...(R��<��)... 
  
 �� /�./�. #ह��	
���
 (j�
,�@): �ह�'��, �!
� 1� R���X� �� 2��7 ह9 G &� 
R���X� '# �� 2'� �# 2�2'�� 4��� �� ���� ��2  
ह 2! ह���G 'U2
� ��  �ह ह9 �� -� 7�� 
)��! ���� �# B2 2'� �# L�T�X  �ह� ह� 2� !, ?2! 7��	 �� ��� �ह�� 7!�� , ��� �ह L��  
ह9? ��� �ह 2�2'�� �
��
� �!  )�0�U 7 ह9? �C B2 �
 &��� Py7� ��ह � हU� G 
 
 )���
���: 7�7U -�, ह��
� �
W�
�1� ?2� हC, �C�! P7 �ह_ ���1 हC G ...(R��<��)... 
  

�� �
�� ��
: �
W�
�1�  �O�! &1 हC ह� 7�� G ...(R��<��)... 
 

 )���
���: ह��! �ह_ ���H हC G  ...(R��<��)... 1� ���� G 

171 



RAJYA SABHA [25 February, 2003] 
 

�� �
�� ��
: ��� �
W�
�1� 
ह� ह9? ��� �ह�� �'��3	 �� ��� �ह_ �7�� -�1? ��� 
�ह �
W�
� ह9 �� ह��2 �#  ...(R��<��)... 
 

)���
���: 7�7U -�, �0j! &�2! B2 �
 ��H 7O�H-j�O� �ह� �
�� ह9 G -� 
�
W�
�1� हC �ह �C ��7� �
 
ह� हU� , -� 50 2�7 2! ���� हCG  50 2�7 �!  -� �� �
 ���d� 
&��! )4� �����G ह� LMह_ �� ���� 
,�! �� ���33 �
 
ह! हC G 

 
�� �
�� ��
: B2� ��!�2 ��  �O�! ��7� ह��
� '7 ह9 G &��!  ��!�2 �� �-ह 2! 

'!3 �� ��3 ह� 
ह� ह9 G ��3 ह� 
ह� ह9,  X� �ह� -� � ह9   �� �0� 
ह� G �0� 
ह�, �  ��7�, �ह 
2�2' ह9 G 2�2' �� �@�! � ����  X� �ह�� 2�घ ��
��
 +
 ��K� �हM'U ��
�' �! 1� 4� 2ह� 2�<0 
L2�! �ह_ X�G )�
 &��! �7 '!,� ह��� �� �! ���-� �� 
ह! X! ...(R��<��)... 

 
�� /�./�. #ह��	
���
 : �9@�, �ह ��� ह� 
ह� ह9...(R��<��)... 
  
)���
���: �ह ��� �ह_ 7! 
ह! हC G ...(R��<��)... 
 
�� /�./�. #ह��	
���
: �ह ��� �ह_ 7! 
ह! हC 7!��� �-2  
ह 2! 2�2' �# 

...(R��<��)... �9@� �!
� R���X� �� 2��7 ह9G -� B2 2'� �!  ���U� ��  �O�! �!  �71 &1 हC 
�ह ��� B2 2'� �!  2'�� 
ह 2� ! हC? ...(R��<��)... 

 
�� �
�� ��
: �ह�'��, ह��! ��.��. �
 '!,� ह9 L��� ���-� �� ! ह01 G ��7� ��O! 

ह01 ह��! ��.��. �
 '!,� ह9 G L2�# ��'!3� ��ह7�1� 4� X� -� �ह_ 2! 2�<0 �� �
 &H X� 
G...(R��<��)... 

 
�� /�./�. #ह��	
���
: �ह�'��, -� 2�2'�� �*�7� �� )�����  �
 
ह! हC �ह 

B2 2'� �!  2'�� �ह_ 
ह 2� !? ...(R��<��)... 
 

)���
���: )ह70���7�� -�, �9�a1 G 7�7U -�, ?2� ह9 �� )�
 &� �1 ���U� 
���1��!  � ह� L2 �
 �7#�! G ...(R��<��)... )� &� �9�a1 � G ...(R��<��)... &� �9�a1 G 

�� �
�� ��
 : ह��! ��� ,
�� �ह� ह9 G ��� 2ह� 2�<0 ���-� �� ! हC? 
...(R��<��)... 

 

����� ���� �0� (��ह�
): �9@�, 
 
THE DEPUTY CHAIRMAN: I am talking to a Member who is on his 

legs.   Please do not interrupt, 7�7U -�, ह� ��H &��� ��� �ह� �
 
ह! हC G 7!��� -� 
B2�� �
W�
�1� ��� ह0H हC L2� �
 �7�! �!  �71 &��� �ह-
ह! हC G &� ��� ������
 
ह �0�!  
हC, &� �ह0  )�04�� हC, ह�2! ~��'� )�04�� हC G ��
 ह�  � ���U� �
 �7�! �� ��  �
 ! हC, 
L2�!  )7��� �0 [ �ह_ ह9, L2�!  )�'
-)�'
 &� ���71 G 
 

172 



[25 February, 2003] RAJYA SABHA 
 

�� �
�� ��
: ह��! -!7 �! ���U� �� �@]� 7� ह9 G...(R��<��)... 
 
 )���
���: ह� �ह_ �ह 
ह! हC G...(R��<��)... 
 
 �� �
�� ��
: �ह�'��, �C � � 
ह� हU� G B2 '!3 �! ��H 4� 2��9<���� 2��X�, ह��
� 
M������7�� +
 20��� ��� �ह )�� � )'�7  ह9 G �7 ह��! '!,�, '0���� �! '!,�, 2� 7��	 �! 
'!,� �� ��2  
ह 2! ��'� -�,  ����@�� +
 2�घ ��
��
 �!  7�� 4O��� 4��* '! 
ह! X! 
...(R��<��)...  
 
 �� �
���.� ��
� '�ह�: �9@�, R���X� '!�! �� �" �� �
! G...(R��<��)... 
 
 �
�� ��
 : �ह�'��, 20��� ��� �� ��/� ह��
 �!  B� 7��	 �� ����2 '!�� �O� G 
�ह &� 2��j1 ��  ���@��, ��K� �हM'0 ��
�', )�7 ��ह�
� ��-�!�� -�, 7�7 �" 5* 
&@��*� -� )7�-)7� हC ?2� ��  �ह� ह9 G 2� �� �0�ह ��7� ह0& ह9 G 1� -�ह! �! -0� ! हC G 
-� 1�.@�.1. �� ��H ����
 & � ह9-�M����U & ! ह9,  � �ह -�@� ��7 -� � ह9 +
 ��7 ! हC  
�� ह��! ?2� �ह_ �ह�, �ह �ह_ �ह� ह9G B2  
ह 2! '!3 �! 2�घ ��
��
 �� +
  X���X  ��K� 
�हM'0 ��
�' �� �0
� -ह
, 2�W�'���� �,  2�W�'���� LM��' �9 7��! �� B-�-  '� -� 
ह� ह9 G 
�C ��� � हU� +
 �C B2 
����#� �� ��- �
 � हU� +
 �0j! ,!' ह9 �� 1� 3=' �� 4� �-d �ह_ ���� G -� )�2
� �! 
�'��, ह
 ��4�� 2! ���� �7��, B2�! )��� L�7T=<��� � � ! ह9, B2�! ��H L�7T=< ह9 ह� �ह_ G 
�ह�'��, B2 L2 ��  �� ���� �'�� ���, ���!3 �� ��  �ह '� �H, ��-7� �� ��   �ह '� �H, 
�ह ��  �ह '� �H, �ह ��  �ह '� �H G �
��� 
!,� �!  ���! B �! 7�� हC, �! ��
 &�� ��ह ! ह9, 
�! LMह# &�! �ह_ '!�� ��ह ! हC G �ह�'��, B��� �����7 )� 2��Z  ह� 
ह� ह9 G 
 
 �ह�'��,  X���X  2�<0-2�  �ह� �
 ह�
��
 2! �ह_ &�! X!, ��2� 4� ��a �� 
3��
���� B2�# �ह_ &��, �" 5* ���'
 2! ��H 2�  �ह�� �
 �ह_ &�� G �>� &��? �ह�'��, 
'!,� ��� ह���, ��3U7 7!�
 &�� G �ह�� �
 ��3U7 ����! -� 
ह! हC G ���� �# 
ह�! ��7! 7�� -� 
����
� ��! ह01 हC, ��7� ����
�, 7���
 ����
�, �! 7�� �9a! ह01 X!, �! 7�� �ह�� �
 &�! X! G 
�ह�'��, 1� &'�� �� ह��
! ���� �# 3�'� �ह_ ह0H G L2! ��H �U[ � ह� �ह_ X� ��2� �! �U[� 4�H 
���  0Wह�
� B �� L� ह� �H  � �ह � ह9 �� 4�H ह�  � ����
� ह� �1 हC G )
!,  0Wह!  � ��2� �! 
�U[� ह� �ह_ G �ह ���7���7 ���� ����
 ���-�-4��� 7!�
 �!  �ह�� &�� +
 B22! 2�2! )�0�� 
ह9 
���M� �
�ह�2 G ह��! L2�� '!,� �� �ह  � �U.��. �� &'�� ह� �ह� 2� � G �ह -� 

���M� �
�ह�2 ह9 –��� ���� ह��
� )2!W�7� Y!� ह9 
���
��
��� ����, L2�� ह9 G ह��! 
�  
�� �ह�� �!  12.��. 2! �U[� �� � �B�! �ह 2�<0 ���� �ह��  �� ह9? 1� ��
 �ह ��7� �� ह� 
&;�'�ह �
 7#�!, �0�-M� 4���� ह��� '! '!��  ��� )�7! -M� �! ��
 �9'� ह��
 ह��
! ��7-
���! �� 
�� �!  ��� �
 -7���! G �ह�'��, �ह &'�� 
���M� �
�ह�2 '�2 -� ह9 B2�!  �� � -� 
�� ��� 7W�� � ��
� ह9 G ...(R��<��)... ��� ���� ��, ��
��
 �� -ह�� �� �C 1�.17.1. X�, 
�!W�
 &� ��|7���#� X� ...(R��<��)... 

173 



RAJYA SABHA [25 February, 2003] 

 
�� /�./�.: &��� 2ह� -����
� �ह_ ह9 G  

 
 �� �
�� �
	: )�
 &��� -����
� '! '�  � G &� ��� ��  �
 ! हC G &��� 
-����
� �0 [ �ह_ ह� � हC G &��! ह
 ��  �
 ����-���� �
�! �� &'  ��� 7� ह9 G 
...(R��<��)... 
 
 �� /�./�. #ह��	
���
: &� 4� 2ह� -����
� 
�,1 G 
 
 �� �
�� ��
 : ह�  � �U
� �-W�!'�
� �!  2�X ��7 
ह! हC G...(R��<��)... �ह�'��, 
ह��! B��!  ��
! �! � � ���� ह9 G 13 2�7 �� L� �# B��� 4�4�, B��!  ���� �! B��� ��
� �
��! 
�!  �71 7! -��! �!  �71 �ह� G � � �ह_ ��� ह0& ��
� �!  2�X? �ह &
�� 7���� ���� 4
 �!  
7��	 �! G ह��! 
�  �� ���� �!  7��	 2! � � 7����� �� 4�H B2�!  ��
! �! � � �
�, ह��� ��7�� 
ह9, B��� ��
�� '!�� ह9, � � �
# �� �ह &'�� �>� ह9?  � �! हC ह��
! �ह�� �!  
ह�! ��7! G �C ह�� 
������
, &@��*� -� 2! �ह�� ��ह � हU� �� �! ��
 7�� )��/�� �! �ह��
�3��
 हC, B��!  ��
! �! 
-����
� �����B�! G y2ह7 2�ह� �9a! ह01 ह9, �! �ह�� �
 @�.-�. 
ह! हC, B���  � � � ह���G B2 
 
ह �!  �ह��
�3��
 
�� �� ���, �-2 
�� �� )��/�� �!  7��	 �! )�����  �
�!  ����7� X�, 
)�
 �! �7, ��7, ��7, 4�7, -��, -���0, ������ +
 ह�0��� �ह_ ह� ! +
 -� 2��� ��'� 
R���X� �� ���� 2
��
, )��/�� 2! ����7� X�, 
�� 2! B��� ��H 7!��-'!�� �ह_ ह9 G �" 5* 2! 
7!��-'!�� B��� �ह_ ह9, B��� ��� �� ���� 7� ��� ह9 G �ह�'��, B2��71 ह��! )��! �3��
 �# 
 � ���� ह9 �� ह� B��� �0���7� �
!�! G �C -�� � हU� �� ��ह�
 �� �! 7�� ���1 ह01 हC G �! '��� 
�
��� ��ह ! हC, �! '��� �
��
 ����7 �# �ह0 ���� ��ह ! हC, ह� 7�� B��� ��3� ��  �U
 �
!�! G 
 
 �ह�'��, 2�W�'���� � B2 '!3 �!  �71 �ह0  घ� � ह9 G &��! ���'� ���� X�, 4�, 
4U, +
 �5����
 �����! �� ��  �ह� X�G 1�  
� �>-���	 �� �ह� X� �� ह� ह
 2�7 1� 
�
�O 7��	 �� ��� '#�!G &- 7��	 2! 
�-��
 �!  )�2
 [��! -� 
ह! हC G B2 '!3  �!  �7-
��
,��� �� +�!-�>�! '��� �
 �!�� -� 
ह� ह9 G ��@7 ���3� �� ���� -�� +
 -!ह�' �
�!  
ह� 7��	 �! 7��U ���� X�G ��H�!� 29��
 �# �
-�w3� �ह_ ह9 G 7��	 �� �>�
� [��� -� 
ह� ह9 G 
'!3 �� ��2�� �
�ह 
ह� ह9, '!3 �� E��� �
�ह 
ह� ह9 G )� -� �! -��! ��7! ह9  � � � 
ह! हC 
�� 2020  � ह��
� '!3 ����2  
�56 ह���G '!3 �� 2
ह'� �
 BMह	�! -� �ह� X�, .�� ���� X� 
�� B2 ��
 &
-��
 �� 7O�H 7O#�!, ?2� ��-�
 2
��
 ह��! �ह_ '!,� G ��� ह0&  0Wह�
! 
&
-��
 ��, ��� ह0& 4�, 4U, +
 �5����
 ��? 1�  
�  � 7��	 �� �.��� �'�� -� 
ह� ह9 
��  0� ��7�, '��� �
��, �2�' �
�� +
 'U2
�  
� ��7 ! हC �� ह� ��X ��
�!Y हC G ���
� 
�T�-' ��
��! ��7! 7��, 2�  ��J7� ,��!  ��7�H 4H 4Tb�? ह� 7�� �ह ! हC �� 2�  �Uह! ,��! 
�!  ��' ��7�H �ह � ह9 �� ह�  � 4Tb� हC, �!�-�!�
�� हC, ह� ���-�!�-�!�
�� �ह7! X! G 
�ह�'��, �ह B��� 4�
  ह9 G �ह ���<���' &��!  ह;��
� �� ह9 �-��� �2-�2 �# 2�W�'���� � 
ह9 G ���2��  �� # '!3 �� 77��
 
ह� हC, B2�71 ���]!2 2�ह   ��� �� �Y� '7	 �!  7��	 �! 
�ह  � ���� ह9 �� B��� L,�O �# ��� ह9G )�
 ह��
� +
 '!3 �� 1���� ��H 7�� ह9 

174 



[25 February, 2003] RAJYA SABHA 

 

 � �! 2�W�'����  �� # हC -� ह
 -�ह �W�0�7�BF �
 
ह� हC G �0j! ,!' ह9, �0j! 
 �7�� ह� � ह9 �� ह
 -�ह -� ���
 �ह�7 ह� 
ह! हC 
�56��  -� �� 2ह� 2U�� �ह� '� -� � ह9 
&
.12.12. �!  7��	 �� ���
 ����� -� 
ह� ह9 G ��
	  
� 2�
� 2��X� �� �!� ���U' ���� -� 

ह� ह9 G ��
�  
� �ह �ह� -� 
ह� ह9-�ह�� हC �
��	 �!  ��2 2�<�? �ह�� ह9 �92� ? ��ह�
 �� 
�����! �!  ��' BMह	�! �ह� X�-�9�! - '#�!G BMह	�! ��'� ���� X� ह�
��*� ���1��! G 7�� �ह ! हC �� 
7�7U-
��@� �! 
��F �ह_ ���H G 1�. 1�. 
�@ ,
�� �@� ह9 G 1� ?����#� ���
 &�� 7!��� �! 
1� B�� 4� �.�� �ह_ ��ह ! हC G 
 
 �ह�'��, �ह0  )�2�2 ह9 �� ��ह�
 �# ह
 2�7 )� 
V56�� ��'�� 2!, �!��7 2! ���� 
& � ह9 G �ह ���
 7�y�� �
 � ह9 +
 ��
 ���� �ह�
 �7� -� � ह9 G �<�� ���� -� 2! ��ह�
 
�� �0Q� ���� ��7� X�, 1� 2�'7�� '7 ��7� X�G L2�! �ह� X� �� �!��7 2! ��  ��
1, ह�H 
@9� ���B1 7!��� 1� -�ह 4� B2�� �-d �ह_ ह9 G ह� ��- �
 ! हC, ह�#  �7�� ह9 �� 
��-�!�� 2
��
  �! �O�2� '!3	 2! 2���< ���O! ह9 – �!��7 2! ���O! ह9 , ���7�'!3 2! ���O! हC , 
����� �� 2! ���O! हC, 4U��� 2! ���O! हC G B��� B3�
� ह9, �! 
�F- 
�F HK�U ��� 
ह! हC G 7�� 
�ह ! हC �� 4�
  �� ��� �'7�
 yह'0� �� 
, 7� G �!  ���@�� +
 B��!  ��!-��!, �! 2� ��7! 
ह01 हC G �ह�'��, &�' 3��
���� �! L�
 +
 '�Y* �!   �0-��
�	 �� -�O�! �� ��� ���� X� G �! 
�1 a!�! '�
 ��! हC G '!3 ���! ��7� �ह_ ह9G )�
 �! 
ह �1  � '!3 �0�O!-�0�O! ह��! ��7� ह9, 
B2�71 B��� -� 2
��
 ह9 , �ह ���� ,! -,�7ह�� ��
�<� 2
��
 ह9, '���-�2�' �
��! ��7� 
2
��
 ह9, ��
  �9 7��! ��7� 2
��
 ह9, ��B���
��F �!  ��
 2�'!ह �
�! ��7� 2
��
 ह9 G B2 
'!3 �# yह'U –�0T�7�-�2,-H2�H, 4�
  �!  ��
 �!�! 1� ह01 X! 7!��� �ह B2 '!3 �� ���7��� 
+
 �0�
�ह �
�! ��7� 2
��
 ह9 G B2�71 ह� �ह ! हC �� �-2�! ���
� �T�-' ��  �O�
 B2 
'!3 �# 30
�&  ��, ���'
 ह��
� �U�� �ह_ G �U��, ��ह! � 4� �U�� ह� 7!��� B2�!  2�<! �-W�!'�
 
)�7 ��ह�
� ��-�!��, 7�7 �" 5* &@��*� हC, �0
7� ���ह
 -�3� हC G 2�W�'���� � �ह_ ह� � 
 � B2 '!3 �
 �>�-���U �� � ? &- 2�2' घ!
! �# हC, ह� -�-�� ���< घ!
! �# &--� 
ह! हC G 
B2�71 �ह 2
��
 1�'� ���7 2���  ह0HG �ह 2
��
 ���W�� 2���  ह0H ह9 G �ह 2
��
 
70�!
� 2���  ह0H ह9G �ह 2
��
 '���H 2���  ह0H ह9 G B2�� �0j! )�2�2 ह9 �� �ह���ह� 

�56��  -� �! )��! )�44��* �# B2�� �Fd �ह_ ���� ह9GB2�71 B2 2
��
 �� ह���� �O!��G 
<��� '!�
 ह���� �O!��G )�
 �ह_ ���#�!  � �����-���� �
�!  ���<� ���� �!  
�� ! �
 �7�
 
B2  2
��
 �� ह���! �� ��*� ह��
! '7 �! ���� ह9 G �ह�'��,�ह )2;� �� �0y7'� ह9 �ह���ह� 

�56��  2! -� �.��� ��� ह9G �ह '!3 �� �0�
�ह �
�! ��7� ह9 G B22! '!3 �� �!�� -� 
ह� ह9 G 
��'!3� 
�� ! �
 �7�! �� ��'� ���� X� BMह	�! '!3 �!  � '� ��� �!  2���! 7!��� -� )�!�
�� 
��7 
ह� ह9, �! �
 
ह! हC G ह� 7��	 �!  � ���� X� 2�2W��  2! �� )�!�
�� �!  H
�� �
 ह�7! 
�!  ��
�< �# 24� '7 1� �� �� ���
  �
# G &- 4�
  �� ,O� ह��� ���ह1 X�, '��	 2'�	 �� 
,O� ह��� ���ह1 X�G ��  �9 2! �7� '� �H? '0���� 4
 �# )�!�
�� �!  �,7�� , �0� �!  �,7�� 
+
 H
�� �!  �Y �! �'3� ह� 
ह! हC G 7!��� ह��
� 2
��
, �ह 2�2' +
 ह� �>� ��� �9a! ह01 
हC? -� 4�
  �!  �71 ��
�0� 
�56,  ��X 
�56� �� �! � ���! �� �>�� X�, L2 2�� ��-�!�� 
2
��
 �!  ��X 
�56� 2! �ह0  ��[! �C �� ह9 G ह��
� �ह 2���" �  
ह� ह9 ह�
� �!����� y2'U
 7�� � 
हC, &@��*� &��! � � ���� �� �2M'U
 �>�  9��
 �
 � ह9? -� ��O� ह� �ह� ! हC, &� -� 
�!P�� ��� 

175 



RAJYA SABHA [25 February, 2003] 
 

�ह��
 घU� ! ह�, B2�� -07�ह! ��� ! हC -� �0T�7� हCG ��� &��! �  ���� ? ��2 
�562�घ �� 
'���
 �� ��  �
 ! ह�? -� �U�O��� ह��
� �!�� �!  ह�X� �! �ह�� -� � हC, �! �>�  9��
 �
 � ह9? 
�>� �U�@ह�
� ह9? �ह �027��� ह9 G � �3� +
 �0�0 '��� -� �� ���'
� +
 �T�-'� �# �U-� �!  
�71 �. � ह9 , �ह �>�  9��
 �
 � ह9G �ह �027��� ह9 G ��
�MX� �हM'0;� �� ��
� '!�
 ,� 
��H 2
��
 ���� ह9 +
 � ����! ��7� ह9 G ह� �-�
� �
 ��X� �!��! -� ! हC G �! �>� -� � ह9 
��X� �!��!? �T�7� 2! ~��'� �ह�� �हM'U -� ! हC G -� ���2�ह�
� 7�� �027��� 4�B�� �!  �ह�� ,��! 
-� ! हC, ��� �2�  �0T�7� -� ! हC? �ह_, �हM'U -� ! हCG �! �हM'0;� �� ��
� '! ! हC, ���-��� ��  हC 
L2 ����' �! �����2 ��2�! ,��� ? �ह� ,���? ह� B2 ����' �! ह� �ह� -��� ��ह ! हCG -�  � 
-����
� �ह_ ह���, ह� �ह_ ��7!�! G �ह�'�, 1� 2�घ ��
��
 �� 2�7 1994 2! 2000 �!  ���, 
),��
 �!  )�02�
, '� 2> �
�O P��� 2�घ ��
��
 �� ��7� G '!�! ��7� )�!�
�� �W��� ह9, 
�-2�� ���'� ह0& ह9 G 1�3�� ),��
 �! �7,� ह9 G '0���� 2! �92� & 
ह� ह9 G '!3 �! &� 
7���, ��3U7 ����� G �027���, ��B���
�� �� 4��� G ��
� '� G B2  
ह 2! ��� ह� 
ह! हCG ह� 
2!�H ,��! -� ! ह9 G �! 2!�H �>�  9��
 �
 � ह9? �027��� 4�H G ����� ���!���M' -� �! �3���� 
�! -��
, �U
� '0���� �! 4�
  �� �� � �� �� ���� X� G LMह	�! L2 <� 2W�!7� �� 1`!2 ���� 
X�G LMह	�! 4�H +
 ��ह�	 2! 2W���<  ���� X�G �ह�� �
 '0����4
 �!  7�� &1 X! G ह��
� �ह 
�2��M  
ह� ह9, '0����4
 �! �- �! 7�� हC, 2� ह��
! 4�H �ह� हC G ह��
! 24� <� �0P 7�� �� 
�� � ह01 X!, ����� ���!���M' -� �!  ��� �
, ह��
� �ह� 2���" �  
ह� ह9 G &@��*� -�, 
 ���@�� +
 y2ह7 , �! ह��� �हM'0;� �� ��a �.�1��! G ��H 4� &��!  -�7 �! �� 2�! ��7� �ह_ 
ह9 G 4U7 -��� =�U
�d! 2� �# &� �W�0�7�B- �
 
ह! ह� G 
 
 )���
���: 7�7U -�, ��B� ह� ���G 
 
 �� �
�� ��
 : �C -�� � हU ...(R��<��)... �0 [ 7��� �� , ���'� La��
 ���
 
����� ह9 G �ह '!3 �U� �!  ���
 �
 ,O� ह0& ह9 G �ह ���W�� 2
��
 ह9 G B2�71 B2�� <��� 
'!�� �O!��G )�
 <��!  2! �ह_ ���#�!  � ��
 B��� )�ह2��  
��!  2! ����-���� �
�!  G हI�-
�0I� ����� �O!�� +
 '!3 �� ����� �O!��G -� ह� ,O! ह� ! हC  � �! 7�� �����M 
 �
�!  
ह��
� �� 	 �# ��<� @�7 ! हC G 7!��� B��� �हW�  �ह_ ह9 G '!3 �# 7U�-,2�� ����! ��7! 7��, 

�--
�- �! ���]!2 �� @
�� ! हCG 
�--
�- 2����� ���<� �� @
�� ! हC G )
!, &� 2�  � -��! 
��7! ह� G )� �ह 2
��
 �ह_ 
ह�! ��7� ह9 G ...(R��<��)... )ह7U���7�� -�  � ���! ��7! हC, 
�U��� ���� �ह_ हC G �! ���! ��7! हC +
 ���� -��! ��7! हCG �! L2 2�� )�2�2 �
#�! �� 7�7U 4�H 
&� a�� �ह ! X!, ह� �!��
 �� -� j�7 �-� ! X! a!7� �� G 

SHRI K. NATWAR SINGH (Rajasthan): Madam, I will not take much 

time of the House. I just want to mention that the hon. President of India, from 

paragraph 60 to paragraph 76, talked about the foreign affairs. What is striking 

is that not once, in his speech, did he refer to the Non-Aligned Movement! And 

the Prime Minister of India, at the moment, is attending the thirteenth Non-

Aligned Summit! The President's Address did not make a 
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single    mention    of    the    fact    that    India    is    a    Non-Aligned    

country. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Order, please. 

SHRI K. NATWAR SINGH: ....and we are a founder member of the 

Non-Aligned Movement. And it is said by the protagonist of this Government 

that non-alignment is irrelevant! Some Members of that side say that non-

alignment is irrelevant. I would like to ask them "How is the North Atlantic 

Treaty Organisation (NATO) relevant? The Warsaw Pact has disappeared. 

The Soviet Union has disappeared. And NATO is expanding! Who is the 

enemy? The Americans are creating an enemy! What justification is there for 
NATO being expanded? None, whatsoever! But not a word has come from this 

Government to criticise the expansion of NATO. On the other hand, they are 

on the defensive about the Non-Aligned Movement! Non-Aligned movement is 

not a dogma; Non-Aligned Movement is not a doctrine. Non-alignment is a 

state of mind; it is how you look at the problems of the world. It is your 

judgment. But we are not aligned to anybody. From 1947 to 1961, there was 

no Non-Aligned Movement. The first summit of the Non-Aligned Movement 

took place in Belgrade in 1961. From 1947 to 1956 there was no Non-Aligned 

Movement. Nasser, Nehru and Tito met in Brioni, in 1956, and the seeds were 

sown for the birth of Non-Aligned Movement, which was born in 1961. But for 

14 years, India did not align itself with either the capitalist camp or the 

communist camp. Pandit Jawaharlal Nehru, addressing the Haripura Congress 
in 1938, said, "Independent India will follow a foreign policy which will not be 

aligned either to the capitalist world or to the communist world." This has been 

the essence of Non-alignment. And what have they been doing the last year? 

The previous External Affairs Minister of India did not even utter the word 

"Non-alignment" when he was in office. Only when some of us, in the meeting 

with the Prime Minister, where Mr. Jaswant Singh was also sitting, asked, "Is 

India a Non-Aligned country or not?", Mr. Atal Behari Vajpayee said, "Yes, it 

is." Then, I asked, "What do the Foreign Minister say?" And, then, he agreed. 

It is only now, with a change of incumbency in South Block, that, at least, the 

present incumbent, Mr. Yashwant Sinha, is taking cognisance of the fact that 

Non-alignment is relevant. Non-alignment was relevant in the forties, fifties, 

sixties, seventies, eighties and nineties. The international agenda was of one 
kind. Today, the international agenda is changed. So. it is necessary for the 

Non-Aligned Group to get together, reinvent the Movement; reinvent and 

restructure it and make it relevant for 
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the 21
s
 Century. How is it going to happen? What are the issues before the 

world? AIDs, drugs, terrorism, population, health, financial inequity. These are 

the issues on which the Non-Aligned Nations, with one voice, should speak. 

And who is to give the lead? It is India's duty, India's responsibility, it is India's 

historic role that we should take lead in getting the like-minded countries all 

over the world together. And, certainly, the 116 countries who are today 

meeting in Kuala Lumpur, should get together and raise their voice as one, as 
we did against colonialism, apartheid and imperialism. These are the issues 

which are no longer relevant in the world today because apartheid is eclipsed 

in South Africa, colonialism has gone because the world is run out of colonies, 

imperialism is finished. But a new kind of hegemony is appearing on the world 

scene, and it is the duty of countries like India, instead of becoming camp 

followers, to get up, raise their voice and say, "No. There is another point of 

view. We do not accept hegemony from any country, howsoever powerful, 

howsoever mighty." This is not to suggest that we do not want to have good 

relations with America. Of course, we do. It is the most powerful country; it is 

the richest country; it is technologically advanced. Two million Indians are 

living in America and doing extremely well; they have made a great name for 

themselves, and also for the country. At the same time, this world cannot be 
run by a single power which is being high-handed. Take for instance Iraq. 

There is one brief mention here in a feeble paragraph referring to Iraq. Not a 

word about condemning the proclaimed policy of the single super-power that 

there should be a regime change in Iraq. It is for the people of Iraq to decide 

whom they want as their leader. We have good relations with Iraq. I am not, 

for a moment, condoling everything that President Saddam Hussein has done. 

There is the Security Council of the United Nations. Any action against Iraq 

should have the sanction of the United Nations Security Council. What is the 

difficulty? Why is there a talk that if the Security Council does not pass the 

second Resolution, war is inevitable? I would like to ask there is nobody from 

the Government side in this House at this time to respond to what the 

Government of Mr. Vajpayee is doing with regard to the intentions of the single 
super-power against Iraq, except making pious statements, which can be 

interpreted either way. Even in the statement that he made in Kuala Lumpur, 

the language used is soft. He should have got up and said that we want the 

closest relations with America. But, on the matters like Iraq, crisis in West 

Asia, the treatment of Palestinians by the Israelis, India cannot and will not 

compromise. But this is not forthcoming. And, this, in any case, is against the 

consensus that 
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has been a feature of India's Foreign Policy since 1947. There has been a 

broad national consensus on Foreign Policy; there has been a broad national 

consensus on security matter. But, it is, for the first time, that there has been a 

crack in that consensus, there has been a division in that consensus, with 

regard to security matters. Now, the President says that there has been 

deployment of troops on the Pakistan border. For over six months, half-a-

million Indian troops have been there. What was the objective? Was the 
objective achieved? The Deputy Prime Minister himself said that perhaps the 

objective was not achieved. Then why have they been sent there? Who is 

responsible for India's security? Neither the Congress Party, nor the RJD, nor 

the Smajwadi party. It is the responsibility of the Government. Why is that 

during their rule in Gujarat, the temple was attacked? Why is it when the 

Central Government is in charge of security, a temple was attacked in 

Jammu? It is not the responsibility of the Opposition to provide the security; it 

is the responsibility and duty of the Government. And, this Government has 

failed to provide security to the people of this country, in various parts of the 

country. They have been soft on terrorism. There is no example in the world of 

a Foreign Minister of a country taking three confirmed terrorists in his 

aeroplane, personal plane, flying into Kandahar and see them going to 
Pakistan. And, these are the three people who are responsible for the loss of 

many lives in Jammu and Kashmir and other parts of India. Therefore, Sir, I 

want to say categorically that this Government has failed to take the security of 

India. It has failed on the front of terrorism and it has failed in its Foreign 

Policy. Thank you. 

THE DEPUTY CHAIRMAN: Now there are only two minutes left for 

the lunch hour. If you agree, we will adjourn for lunch and after lunch Mr. 

Singhal will be the next speaker. We have to complete the discussion today 

itself because there is not enough time. 

SHRI S. VIDHUTALAI VIRUMBI (Tamil Nadu): Who will be the first 

speaker after lunch? 
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The House then adjourned for lunch at 

fifty nine minutes past twelve of the clock 

THE DEPUTY CHAIRMAN: After lunch, it will be Mr. B.P. Singhal 
and then it will go on and on. I will announce the time how much each party 

has got.   The House is adjourned for lunch till 2 o'clock. 

The House reassembled after lunch at two minutes past two of the clock. 

[THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) in the Chair]. 

SHRI B.P. SINGHAL: Sir, I am thankful to you for giving me this 

opportunity. Before I commence, I must say that, when Shri Lalu Yadav was 

making his speech, I was reminded of an incident that took place 40 years 

ago. There was a paternal land suit that I was contesting. Mr. Shanti Bhushan 

was my lawyer. When he appeared, he put his arguments in a very soft voice. 

When I came around and asked him, "Why did you speak so softly?" He said, 

"They are powerful arguments". Then he told me the secret. "When you have 

power in logic, your voice should be soft.   But when you are short of logic, you 

have to shout". 

Sir, I rise in support of the Motion of Thanks to the Mahamahim President 

of India for his inspiring and heart-warming Address to the Joint Session of the 

Parliament. It is quite understandable that bulk of the Opposition Members had 

felt extremely uncomfortable when the President was recounting in paragraphs 

after paragraphs the concrete and startling achievements made by his 

Government. Unfortunately, for the Opposition the contrast of achievements in 

four years as against the total achievements in 40 years or more, is far more 

glaring for the comfort of the Opposition. Whether it was the availability of 

telephone or gas connections, or, the construction of four or six lane highways, 

or, whether it was transmission of money through money orders, the 

achievements had been 100-150 fold. It is unprecedented and the 

achievements in the last four years were far more than what were achieved in 

40 years. Whether it was the record-setting discovery of new oil finds, whether 

it was power generation at the rate of 1,000 megawatts per year, whether it 

was the installing of biogas plants or power units in large numbers, it is ail 

baffling the Opposition. The Kisan Credit Cards, issued to 2.4 crore Kisans, is 

a record in itself. The forest cover, which used to be constantly in the negative, 

registered a positive increase of 1.9 per cent.   The 'Mahila Samakhya 

Programme' which spread 
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into 9,000 villages in 60 districts was absolutely incredible for the Opposition. 

Sir, the IT sector has really baffled not only the Opposition but even the world. 

It has been recognised the world-over as a phenomenon unique to India. The 

vocational schools, the linkage of universities with the science and technology 

researchers has been achieved for the first time and this has brought the 

universities in the field of research. The 'Sampoorna Gram Rozgar Yojana' 

generated 11 crore 60 lakh man days of work. But, they say that this 

Government has been a failure on all the fronts. These are the signs of the so-
called failure. 

The Freedom of Information Bill, talked about for a long time, was 

brought by this Government. The fundamental Right to Education for every 

child, talked about for the last 25 years, was brought by this Government. But, 

this Government is supposed to have failed on all the fronts according to the 

Leader of the Congress Party, Shrimati Sonia Gandhi. 

This is an index of how the Opposition judges the achievements. In 

the international field, India today commands profoundly more respect than it 

has ever commanded earlier to this, not merely because of the nuclear 

capability shown at Pokhran but also because of the bewildering heroism 

exhibited by our Jawans in the Kargil war even while the Government was 

abiding by its moral stand of not violating the LoC in the war.   These have 

brought about unprecedented respect to our country. 

Sir, it is true that the problems are vast. But, they have to be so. 
Having inherited numerous blunders of history, not only this Government but 

all the future Governments will have to carry the load of liabilities on their back 

such as the short-sighted policy in dealing with Kashmir and making it a mess, 

the roughshod policy in treating the North-East in the earlier stages, the 
acceptance in totality of the Pay Commission's recommendations without 

complying with a very important recommendation in that Report of cutting 

down the bureaucratic flab by 30 per cent and was not heeded to. Virus of 

greed and corruption, criminalisation of politics coupled with politicisation of 

criminals and accentuation of casteism and communalism are the 

backbreaking legacies of yester years that the country is carrying today. 

Sir, of the four limbs of democracy, the process of breaking the back 

of the bureaucracy started in the early 60s. By the mid 70s, process was 

complete
!
 and the bureaucracy's spine had been decimated.     The 
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Legislature elbowed out the Bureaucracy. Then, came a time during the 

Emergency, when there was a cry of committed Bureaucracy. It even went to 

having a committed Judiciary. Thank God, the people rejected it. But, then 

came the time when the Judiciary has now elbowed out the Legislature as well 

as Bureaucracy; for it is taking decisions, which properly relate to the domain 

of the Executive and the Legislature. Till yesterday, Sir, the Legislature had 

elbowed out the Executive. Today, we are seeing how the Judiciary is 

elbowing out both the Legislature as well as the Executive by merrily giving 

decisions, which belonged to their domain. A more dangerous trend has 
already started and we are now approaching a tomorrow where the fourth pillar 

of democracy, i.e., the media is very systematically elbowing out even the 

Judiciary by conducting their own media trials or brazenly giving various 

options available to the Supreme Court in cases which happen to be sub-

judiced with the Apex Court. The audacity of it all does not augur well for the 

country. Today the tragedy of India is that all the four limbs of democracy have 

thrown discipline to the winds and it is free for all. The most frightening aspect 

of this scenario is that justice, honest ideology and convictions have been 

thrown in the boot of the car while money power and money power alone is in 

the driving seat of all these four limbs. In such a scenario, not merely the 

Treasury Benches but also the Opposition will have to reckon the heavy odds 

that have to be battled with successfully to put the country back on the road 
where truth, integrity and justice are treated with the respect that is due to 

them. 

The ills are there. The shortcomings cannot be denied. But, it is a pity 

that the Opposition has harped only on the dark aspects of the national polity 

and turned a blind eye to the remarkable achievements made against such 

heavy odds. 

The Members sitting in this House and in the Lok Sabha comprise 
the totality of the top leadership of this country. I consider it my duty to point 

out two very dangerous developments which if not rectified in time can prove 
disastrous for the country. The first is the double standards that have come to 

shape the response of the leaders of the pseudo-secularist's camp on the 

question of prestige and respect with which the judiciary should be treated. 
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SHRI B.P. SINGHAL: The double standards have become the 
symbol of the pseudo-secularists. They do not seem to comprehend that 

while they may not be intending so, but they depict a picture of being anti- 

Hindu, from the way they are behaving and from their reactions. That is 

what I am trying to say. When the Supreme Court gives any judgement on 

the issue of Ram Janambhoomi and the VHP says something else, all 

heavens are fallen. At the same time, they maintained a deafening silence 

when the Chief Minister of Karnataka refused to abide by the Supreme 

Court orders in regard to giving water. My colleagues of the Left, 

...(Interruptions)...  
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judiciary?    ...(Interruptions)... They    are     playing     a     Hindu     card. 

...(Interruptions)... 

SHRI B.P. SINGHAL: I am talking of the reaction and response of 
pseudo-secularists.. (Interruptotios)... My     colleagues     on     the     

Left, 

unabashedly and openly hailed Arundhati Roy, who not only defied but even 

insulted the Supreme Court; that is the respect they give to the Supreme ' Court.   

There was a death-like silence when the Supreme Court ordered a ban on the 

strike by the Bar Council. 

SHRI M.V.RAJASEKHARAN (Karnataka): Sir, there is a reference to 
the Chief Minister of Karnataka, at the time of the President's Address. 
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Supreme Court tended to a clear finding that there was no saffronisatbn of the 
books. That whatever was done by NCERT was proper. But, how did the 
Opposition-led Governments react? They said that they do not accept it. They 
will not accept those books. Shri Eduardo Faleiro gave an example, I suspect, 
terming a book as phoney, because there cannot be two editions of the same 
book. I am urging to send a letter, sending a copy of the book so that it can be 
examined that those kinds of things cannot be contained in the books.   
Anything is happening today.   But, they 
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refused to respect the Supreme Court. Sitting Judge of the Supreme Court 
was in a Commission to examine the Stains murder case. It came to a clear 
finding that there was no hand of the Bajrang Dal. But, I have heard the 
Catholic spokesman saying in my presence that they do not accept that 
verdict. Meaning thereby, any verdict, which is in tune with their stand, is fine; 
any verdict which is against them is to be suspected. Now, the second 
dangerous symptom, Sir, is that Goebbleseon tactics is going on 1� )2;� 
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�, �ह 2;� ���� -�1��G ....(R��<��)... j�0& �� �! 2 �� 
��.1�.��. ��
� ���� ह0& � ��� ���G ��!M2 �
@
 �� �-
�� '7 ��
� ���� ह0& � ��� ��� G 
B2�!  2���< �# 21 &���J2 ���7!, [ह 1@����
�7 ���7! +
 ��.1�.��. �� 1� 2! 1� ��7� 
'� �H G -� � � 7�� �� B� '��	 �# B��� ह�X �ह_ ह9  � ��2� �! ���� �ह_ �����G 
....(R��<��)... 
 
 �� �
�� ��
 : 2��# ह�X X� G....(R��<��)... 
 
 �� �
���.� ��
� '�ह�: &M} �'!3 �# �� =7��� ह� 
ह! X!, �*V�� �#, ���� �# , 
1� �T�-' �! 4� =7��� ह0& +
 �O! �!हU'� ���� �!  �����! ��� ����2 �U
! 4�
  �# ��.1�.��. 
�!  ��� 2! �����1 -� 
ह! X! G �ह0  -�
'�  ��7� '� -� 
ह� X�, �ह  � 4���� �� �" �� X� �� 
)�-0��� '�'�
 ��7! -� ��O! �1 +
 L��!  �ह�� �
 �! 2�
! �� ��7! +
 L��!  �ह�� ����2 �!  
��2! 4
! ह01 ��7!,  � 2� 4!' ,07� G L2�!  ��' 2! �� =7��� ह��� ��', ����
 ������� ��' G 
��2� �! �ह� �ह� �� ह� �ह �7  &
�� 7�� 
ह! हC G 
 
 )���
1�2 ( �� ��
 �!�� �&���): )� &� �" ��� 2��Z  ���-1 G 
 
 �� �
���.� ��
� '�ह�: ह� ���� ��ह ! हC G �!
� �ह�� �ह ह9 �� B2 ���7���2 �# 
�0 [ ��
!�7�� 7��! �� &�K�� � ह9, �0 [ �9� � � &�! G -�  � �ह �ह_ &�!��, �ह�� �
 �9a! 
ह01 1� 2'�� ,07!&� �ह ! हC �� �C �ह�� �� ��V'��� �� 4�� �
�! �!  �71 &�� हU� +
 �ह 
2�
� 2'� �0� 
ह � ह9, ह' ह9 G 
 
 )���
1�2 ( �� ��
 �!�� �&���): )� &� �" ��� 2��Z  ���-1 G 
 
 �� �
���.� ��
� '�ह�: L� 24� 2'��	 �� -� ���! �2
 �
�!  �9a!  ह01 हCG <M���' 
G....(R��<��)... 
 
 )���
1�2 ( E� 
�� 3��
 �>�3�): �ह  3=' ����7 �'�� -��!��G 
....(R��<��)... ह��, �ह �7  3=' ह9 , �ह �����ह� �# �ह� &�!��G ....(R��<��)... �ह 3=' 
�����ह� 2! ����7 �'�� ��� ह9 G 
*Expunged as ordered by the Chair. 
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�� �
�� ��
: B2 3=' �� ���7��B�! G B�2! ���� �����B�! G 
 

 )���
1�2 ( E� 
�� 3��
 �>�3�): �����ह� 2! ����7 �'�� ह9 G 
 

 �� �
�� ��
: �ह_, ‘3=' �� ���2 �
��B�! G B�2! ���� �����B�! G 
 

 )���
1�2 ( E� 
�� 3�� 
 �>�3�): �����ह� 2! ����7 �'�� ह9 G....(R��<��)... 
 

 1� ������ 2'��: L�24�<�Y �ह�'�, �!
� R���X� �� �K� ह9 G....(R��<��)... 
�!�
�9� 2�ह�, �!
� R���X� �� �K� ह9 G....(R��<��)... 
 

 �� �
�� ��
 : )��! 2'��	 �� ‘'# G....(R��<��)... 
 

 )���
1�2 ( E� 
�� 3��
 �>�3�): &� �" ��� &2� ]ह* ���-1 G 
....(R��<��)... ह��, ह�� G 
 

 �� �
�� ��
: L�24�/�Y �ह�'�, B�2! �! 3=' ���2 �
��B�! G....(R��<��)... 
  

)���
1�2 ( E� 
�� 3��
 �>�3�): &��! -� *3=' B� !��7 ���� ह9 G 
....(R��<��)... ������ 2'��� �!  �71 -� *3=' &��! �U- ���� ह9 , &� L2�� ���2 7! 
7��-1 G....(R��<��)... 
 

 �� �
���.� ��
� '�ह�: 2
, �C �हU��� 3� �� ��  हC G ....(R��<��)... �� -�ह 
�
 7~-�-�� ह9 G....(R��<��)... 
 

 �� �
�� ��
 : L�24�/�Y �ह�'�, �! ��K� �हM'0 ��
�' �� ��  �
 ! हC G -� 
B�{7C@ �! �ह�� �� 2
��
 �! ��� �� ��
�  � �! ��� �
 
ह! X!? 

 

 )���
1�2 (E� 
�� 3��
 �>�3�): a�� ह9 G &� �9�a1 G 
 

 �� �
�� ��
 : B�{7C@ �# ह-�
� -2� ���	 �� ��
 �'�� ��� G �ह�� X! &��!  ��K� 
�हM'0 ��
�' ��7!? ....(R��<��)... 
 

 )���
1�2 (E� 
�� 3��
 �>�3�): )� &� �9a -�B�!G 7�7U �2�' -� &� �9a 
-�B�! G ....(R��<��)... ������ 
�-�� 30�7� G L�T�X  �ह_ हC G ������ 3��
 
�� �><
� ? 

*Expunged as ordered by the Chair. 

187 



RAJYA SABHA [25 February, 2003] 
 

�&�
�
 40��5
ह  
� 67�� (�/� �'!3): 2���* �ह� -� 
ह� ह9 G �92! �! 4�  � B2 ह�L2 �!  
2'�� हC, L��� 4� �ह 
ह! हC ��* ....(R��<��)... �! 2���* �ह 
ह! हC G �! 24� 2'��	 �
 
*�! 
 
ह! हC G 2'��  � �! 4� हC G �! 24� �� ��7� '! 
ह! हC G �! 24� 1���F �� ��7� '! 
ह! हC G 
....(R��<��)... 
 
 )���
1�2 ( E� 
�� 3�� 
 �>�3�):  LMह	�! ���2 7! �7�� ह9 G ������ 3��
 
�� 
�><
� G....(R��<��)... 
 
 �� �
�� ��
 : �! ���� ����! G....(R��<��)... 
 
 )���
1�2 ( E� 
�� 3��
 �>�3�): BMह	�! ���2 7! �7�� ह9 G 3��� , 3���  G 
....(R��<��)... ������ 3��
 
�� �><
� G....(R��<��)... ������ 3��
 
��  �><
� G 
....(R��<��)... ������ 3��
 
�� �><
� G 
 
 �� �!�� �
� %&8�� (�TK��� ����7): ������ L�24�/�Y �ह�'�, �ह���ह� 

�56��  -� �!  )�44��* �
 &- ��V ह� 
ह� ह9G B2 2���< �# 2
��
 �! )��! -� ��]�W2 हC 
,L��!  ��
! �# �-d ���� ह9 +
 �H y� ��� ��, �H �0�	 �� ����3  ���� ह9 G �C �2�  '� 
�9
�]�� �� -�O�
 )��� ��  �ह�� ��हU��� G 2�2! �ह7! �9
�]�� 2�  �# 2
��
 �! �ह� ह9 G 
National security is a matter of highest priority for my Government. ���� 2
��
 
�� 2�2! �� �� priority �!3�7 �2����
��  ह9 +
 �9
�]�� ���ह �# �ह� ह9 - My Government 
has repeatedly made it clear that the Ayodhya dispute can be resolved. 
 

B2� 2�'4 �# �C �!3�7 �2����
�� �!  ��
! �# �0 [ �ह�� ��हU��� G 2
��
 �! -� )��� 
y� � B2�# R�b �� ह9 , L2�!  2�'4 �# �C 2
��
 �� /��� B� ह�2 �!  1980 �!  '3� �!  ��-�� �� 
 
� 7! -��� ��हU��� G ह� 4U7 �1 हC �� 80 �!  '3� �# 
�-��� � '����!�	 �!   ��
* L2 2�� 
�� �# ��� 2
��
 +
 
�~� 2
��
 �! �ह�� �0 [ ?2� 3��,2� 	 �� ,O� ���� X� �-�2! <� �!  
��� �
 ���� )T�X
 � �9'� ह� �H X� G �-� 3�TQ2� 	 �� LMह	�! ,O� ���� X�, )�  �# �! 
3�TQ2� # L� 
�-��� � '7	 �!  ���U 2! ��ह
 ह� �H +
 '!3 �� 1� �ह0  �O� j��� 7�� G 
1� �ह0  �ह�'0
 +
 ���'�
 �>� �
 �H -�ह	 �
 ��� 7��� ह�7! ह01 +
 L2 j��!  �� 
2�4�7 !-2�4�7 ! ह��
! �0J� �� ���� ��a��H j!7�� �@� G L2�!  FQ� 3��' )4�  � �U
� 
 
ह 2! 4
! �ह_ हC G B2� 2�'4 �# �C 2
��
 �� /��� &- �!  ह�7�  �� �
 7! -��� ��हU��� 
��	�� �C 2�j � हU� �� B� ह�2 �# 1� ��
 j��� ह�# 7� �0�� ह9 +
 &- )��/�� +
 yह'0;� 
�!  �0�! �
 '!3 �# -� ह�7�  ,O! ��1 -� 
ह! हC , )�
 �! ह�7�  +
 �.�! �'1 -��1�!  � 80 �!  
'3� �# ��-�� �! ह�# -� j��� 7�� X�, 3��' yह'0� �� �# ��
 �92� ह� j��� �ह_ +
 7��! 
�� )�'!3� ह9 G B2� 2�'4 �# �C�! �ह� X� �� ��-�� �# �-� 3TQ2� 	 �� ,O� ���� ��� X� +
 
�-2 
�-��� � '7 �! L2�� ,O� ���� X�, L22! �! 3TQ2� # �!���U ह� �H +
 B �� �O� 
2'��, B �� �O� j��� '!3 �� 7��G &- �C ��� � हU� �� yह'0;� �!  ��� �
 �92� ह� 3TQ2� # 
L4
 
ह� हC G L2�# �C @�. ���*  ���@�� �� ��� 7! 
ह� हU� -� �!
! Q��7 2! ....(R��<��)... 
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�� �����
$ ��ह�
 (�0-
� ): L�24�/�Y -�, ��2� �� ��� �ह�� �7�� -� 2� � 
ह9 ���? 
 
 )���
1�2 ( E� 
�� 3�� 
 �>�3�):  &� �9�a1, ?2� ��H ��  �ह_ ह9 G ��� �7�� 
-� 2� � ह9 G B2�! ��H ?2� ��  �ह� ह9 G 
 
  
 �� �����
$ ��ह�
: �ह�'�, 2'� �! -� L�T�X  �ह_ हC, ?2! R�Tb�� �� ��� ��� 
�7�� -� 2� � ह9? 

SHRI SATISH PRADHAN (Maharashtra) : Sir, the name of a person 

who is not present and cannot defend himself, cannot be taken in the House. 

His name should be deleted. These are the Rules of Procedure and Conduct 

of the Business in the House. 
 

)���
1�2 ( E� 
�� 3�� 
 �>�3�):  -� 1� �O� 2��a� B2 2�� )��! �� �ह 

ह� ह9, L2 2��a� �!  �! �'�<��
� हC G ��� �7�� -� 2� � ह9 G &� &2� ]ह* �
! 
G....(R��<��)... 
 

 �� �
���.� ��
� '�ह�: )�
 ��� � 7!�! �� ��V'� �ह�� 2��Z  �
�! ��7! हC +
 
��2� �� 4� ��� �7�� -� 2� � ह9  � ह� 4� ��� �7�� �
#�! G 
 

 1� ������ 2'�� : �
�, �
�, �>� 
�� � ह9? 

 

 )���
1�2 (E� 
�� 3��
 �>�3� ): )� &� �9�a1 G 
 

 �� �!�� �
� %&8��: )� �2��� ��� 7�'!� �� ��� 4� �ह� 7!�! ���? 

 

 )���
1�2 (E� 
�� 3��
 �>�3�): �C�! R���X� '! '� ��  ����@�� 2�ह� )��! �� 
1� �ह0  �O� �ह�! ��7! 2��a� �!  �'�<��
� हC G L��� ��� �7�� -� 2� � ह9 G 
 

 �� �
�� ��
: 2�ह� �ह�� ह9?  ����@��  � '���H ह9, �7��H ह9 G  ����@�� �� ��� 
 � ����-���� 7! � ह9G 
 

 �� �
���.� ��
� '�ह� : 7�7U 2! �O� �7��H �ह�� ��7!��? 

 

 )���
1�2 (E� 
�� 3��
 �>�3�): &� ��� ��  �ह 
ह! हC �ह? 

 

 �� �
�� ��
: ���� �! ��' �
�� '#�! G 
 

 )���
1�2 (E� 
�� 3��
 �>�3�): &� -�
� 
�,1 G....(R��<��)... 
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�&�
�
 40��5
  
� 67��: 7�7U '���H �� -!7 �! @�7�! ��7�, B� ह�2 ����! 
��7� �0P� ह9 G ....(R��<��)... 
 

 )���
1�2 (E� 
�� 3��
 �>�3� ): )
! &� �9�a1 G ....(R��<��)... )� &� 
&2� ]ह* �
! +
 B��� ��7�! '��-1 G ....(R��<��)... 
 

 �� �
�� ��
: -!7 ह��
� �0P��
� ह9 G....(R��<��)... ���� �! 1�-1� �� 
�2� 2! 
���<�
 4!-!�! G � ह�O -!7 �! B��� ��! 4� �ह� ��7#�! G....(R��<��)... 
 

 ����� ���� �0�: )�
 B��� 2
��
 
ह!��  � ....(R��<��)... 
 

 )���
1�2 (E� 
�� 3��
 �>�3�): &� B��� ��7�! '��-1 G 2
�- '0�! -� 3��  

�ह1G....(R��<��)... 
 

 �� �!�� �
� %&8��:  � �C @�. ���*  ���@�� �� ��� 7! 
ह� हU� G �C L��� �ह�7
 
+
 �हM'0;� �� �, �� '! 
ह� हU� G �0j! �ह @
 ह9 �� )�
 B� �
 ���U �ह_ ���� ���  � ह��! 1980 
�# ��-�� �! -� j��� ,��� X�, �ह j��� +
 7��! ��7� ह9 G B2�71 �C 2
��
 2! �ह '�
��^  
�P� �� �� B2 3TQ2�  +
 B�2! -0@� ह0H -�  3TQ2�  हC,L� �
 ���U ���� -�1 
G....(R��<��)... 20��1 G ���� 1� �ह0  )�[� ���U� ह9 G L2�!  ����! �!  �b �ह � ��� ��� X� 
�� �ह ,�2 �>�	 �
 7���� -�1��G �ह �H -�ह 7���� ��� ह9 �� �ह_ 7���� ��� ह9 G ह� �ह�� 
B2 �ह2 �! �ह_ �O 
ह! ह9 �� �ह 2ह� 7���� ��� ह9 �� �7  7���� ��� ह9 G 7!��� �ह 1� �! 2 
ह9 -ह�� ���� 7���� -��� ���ह1 G �C �2�  �! M� 2
��
 ��  
� )��07� �ह� La� 
ह� हU� G ��	�� 
�ह 3TQ2�  ���� 7���! ��7� �2�  �! M� 2
��
 �ह_ ह9, 
�~� 2
��
 4� ह9 G )�
 �ह ��ह!  � 
���� 7�� 2� � ह9 G �C '��� 2! �U[ � हU� �� )�
 �ह &'�� , 
��� 2���  ह0& ह9, )�
 ��2� 
�-ह 2! �! M� 2
��
 �! B2 �
 ���� �ह� 7����  � ��	 �ह_ 7����, �C B2 �
 4� �ह2 �ह_ 
�P� ��G 
�~� 2
��
	 �
 ��� P���� X� -� LMह	�! L��!  
�~� �# -��
 4��* �'1 +
 LMह	�! 
���� �ह_ 7���� G )�
 ���H �ह 7���� X� �2�  �! M� 2
��
 ह� �ह�, 
�~� 2
��
 4� 7�� 
2� � X�G �! �H ��!x2 �! �1 G....(R��<��)... 
 

 )���
1�2 ( E� 
�� 3�� 
 �>�3�):  &� �9a -�B1 G....(R��<��)... 3��  
�ह1 G 
....(R��<��)... 
 

 �� �!�� �
� %&8��: 'U2
� ��  ह9 �� ��3U7 &���� ह� 
ह� ह9 G ��3U7 3��
  4���� 
�� � �� ह9 +
 3��
 4���� �� ह� �U-� �
 ! हC G 7!��� ह� ���U�� ��7 �� ,�7 L �
 
ह! हC 
�� �ह ��
 B�� 7W�� ह9, ���� B�� 7W�� ह9, ���U�� ह9 , �9
 ���U�� ह9 G ��7 �� ,�7 L �
�! �� 
&�K�� � �ह_ हC, ��	�� B2�!  �����! 2! '!3 �# 2�W�'���� � �� 4�� L4
 
ह� ह9 G B2 �
 4� 
���U ���� ���ह1 G �C �2�  �! M� 2
��
 �� ह� �ह_, 
�~� 2
��
	 �� 4� �ह � � '!�� ��ह � हU� 
�� )�
 �! B2 �
 ����'� 7���� ��ह � हC  � 
�~� 2
��
# 4� ��	 �ह_ 7�� �? ��� '!3 �� 
),�@ �, 
Y� �� �-W�!'�
� �2�  �! M� 2
��
 �� ह9? 
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�~� 2
���� �� B22# ��H ह�X �ह_ ह9? �0j! B2�� -��� ���ह1 G  �2
� ��  ह9 �0-
�  +
 
��<
� �� G a�� ह9 �ह�� ?2� ह0& ह9 ,�C B2�� 4� �ह�� �ह_ La��� ��ह � हU� G �C �2�  �!3�7 
�2����
�� �!   >
 2! 1� ��  �ह 
ह� हU� �� -� ��-�� �! ह�! j��� 7�� X�  � ����� �� �! 
�U
� ���'� La��� X�, +
 L2 ह�7�  �
 ���U ���! �!  �71, ह�! -����7 �� ���� �0�2�� 
La��� �O� G �0-
�  �! -� �! ह�7�  ह01  � 1� ?2� ���V ,�7� ���, �-2 �
 ���U ���! �!  �71 
�@Z7��@ 2!��� 2! ह�! �0 [ 2!��1� ���2 �07��� �@� ��	�� L2 �
 '0P�   
��!  2! ���U �ह_ 
���� ��� G ��ह! �ह �7 � �! M� 2
��
 �� ह�, ��ह! ��!� ����#� �� ह� G �C �ह �ह � हU� �� �ह� 
�0-
�  ����#�, �ह� �0�72 , �ह� 2
��
 X� 7!��� -� �! M� �! L� �
 L��7� La�4�, '��� 
@�7�  � )Y
<�� �� घ��� �!  ��' ��
 ��2� ���� �� �
1�3� �ह_ ह0& G LMह	�! �ह0  '0P
  
 
��!  2! �
1�� ���� G �!
! �ह�! �� � 7� �ह ह9 �� -� ह� �2����
�� �� ��  �
 ! हC +
 
-� �ह���ह� 
�56��  -� �!  4��* �
 ��V �
 
ह! हC  � '!3 �� �!3�7 �2����
��, B2�� 
B��!��
�� �� �-W�!'�
� �2�  �! � 2
��
 �� �ह�  ह9, ह� 7��� �
 4� ह9 G 2� 7�� ��7�
 B2 
�
 ��� �
! G 
 
  �2
� ��  �ह ह9 �� B2�! 
�56��  -� �! �9
�]�� �W�
  !
ह �
 B2 ��  �� �-d 
���� ह9 �� BTJ7�7 ��B]!3� ���7�'!3 2! ह� 
ह� ह9 G B2�# ��H 3� �ह� ह9 �� BTJ7�7 
��B]!3� 
���! �� �-W�!'�
� �! � 2
��
 �� ह9 G��@
 �2����
�� ��2 ��@
 �9M@ �
 � ह9, 
B2�! 4� ��H 3� �ह� ह9G 7!��� ह��
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SHRI RAM JETHMALA\NI (Maharashtra): Mr. Vice-Chairman, Sir, I 

am conscious of the fact that there is a very little time at my disposal. Though I 

have moved about 25 amendments to the Motion, I propose to concentrate 

only on five topics, and I will devote only a few minutes to each one of them. 

Sir, some of the speeches that have been made on this Motion have, 

doubtless, been characterised by a great heat and passion, and I must give a 

compliment to my friend, Shri Lalu Prasadji, that his speech contained a lot of 

passion, heat, and bluster. But, I must say that behind all that bluster, there 

was a solid core of sense and sensibility which the 
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House, and, particularly, the Government, will ignore at their own peril; it-

contained some words of advice which do call for introspection, thinking and 

action. 

Sir. out of the five topics, the one which assumes a great importance, 

every time a crucial step in the evolution of Indian democracy comes along, is, 

doubtless, the topic of Ayodhya. Even the President has found it of sufficient 

importance to mention it in his speech. He has devoted a paragraph, 

paragraph 15 of his speech to Ayodhya. But I must say. Sir, that I am deeply, 

deeply disappointed about that paragraph and its contents. What it says, in 
substance, is that 'either settle it by agreement or settle it by a judicial 

decision.' Sir, these are not the only two alternatives of settling this problem. 

This is a problem which is a threat to the unity and integrity of the country. If it 

is a threat to the unity and integrity of the country, it requires much more 

serious thought than by casually saying that the courts will decide this matter, 

if you do not settle it by agreement amongst yourself. If an agreement can be 

brought about, it is well and good, but an agreement which has eluded us for 

the last half-a-century will not come about in the next few days; and, it is a 

disgrace to our legal system that the title suit has been pending for the last 50 

years. It must be a record in the history of judiciary in any country that a suit 

should be pending for 50 years, and, today it is only in the court of the original 

jurisdiction. After this suit is decided, - and, I assure you it won't be decided for 
the next 10 years - there will be an appeal, and, probably, a second appeal, 

and so on. At least, in the life-time of all of us here, probably, this litigation will 

never come to an end. What is the net result? The net result is that the gulf 

that divides the two communities will continue to widen, and national 

integration shall be the most tragic casualty of the pendency of either this 

litigation or this lack of agreement. Sir, I want to say something which certainly 

will not bring any pleasure to my friends on this side, nor will I win any 

particular number of friends on the other side. I do wish to say this that, today, 

my Hindu friends do believe that they are the majority community. Doubtless, 

they are. They believe that they have the monopoly of love for this country. Let 

us assume that both these claims are right. Then, we must remind ourselves 

of that famous story of the two women who fought for the custody of a child 
before a Quazi. They could not agree, and the Quazi wanted to partition the 

child. Ultimately, the real mother had to say, "I do not want the child to be 

killed, let the other one take it." If the claim is that you love the country, the 

sacrifice must come from here. I have believed, and I have said it more than 

once before, 
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that the way of solving the problem is that the majority community must 

announce that until and unless non-Hindus lovingly, with a feeling of 

reverence, come and participate in the building up of this temple, the temple 

shall not be built. If you make this kind of a historic announcement that only 

when every single Muslim recognises that Ram was the Imam-e-Hind as Iqbal 

called Him. 

SHRI SHAHID SIDDIQUI: We have already said that Rama is 

Maryada Puroshottam and Imam... 

SHRI RAM JETHMALANI: When they lovingly say that we come to 
build this temple; we want it to be built, then, Sir, it will be the greatest glory of 

Hinduism; it will be the greatest success of national integration. Maybe that it 
may not evoke that kind of a response which I am expecting from the Muslim 

community, but, at least, national integration would have been saved in the 

process; maybe that the temple will remain un-built for an indefinite length of 

time. Sir, it is time that we realised that if we talk of secularism and we are 

proud of secularism, secularism means the subordination of religion to region 

except in those areas where region with humility admits its own defeat and 

says that these are problems which 'I cannot solve'. Then, you go to religion 

by all means. But, primarily, it is region alone which shall prevail in a secular 

society, and I believe that region and commonsense and the good of the 

nation require that this controversy must be ended and the only way of ending 

it is the one that I have very respectfully and in all humility suggested. 

Sir, the second topic to which I wish to devote some attention is the 

POTA. The POTA has been criticised. Sir, I was a great critic of TADA, and I 

remember, Sir, still, making a very long speech on TADA - attacking it and 

attacking its continuance. I was very happy that the TADA was ultimately 

allowed to expire. But when the POTA came, I supported it. I supported the 

POTA even though it was a reincarnation of TADA. I supported it because I 

have found that the Security Council, by a Resolution passed on the 28
th
 of 

September, 2001, had called upon all Member-States to enact a legislation to 

outlaw terrorism and the United States had given a lead by introducing a new 

law on their Statute Book called the Patriot Act. The POTA is a copy of the 

Patriot Act, and it is also a copy of the Anti-Terrorism Act, which Britain 

passed a few days before. Sir, I supported it. But, we all were promised in this 

House that POTA would not be misused. Sir, I do not want to go into 

illustrations of its misuse.   Looking around, the 
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most tragic illustration of the misuse of PCTA is my friend, Vaiko, who has 

been detained. I cannot understand how anybody in his senses can justify the 

imposition of POTA on that poor gentleman who has been our colleague in 

Parliament. Sir, what distresses me more is the statement which the Home 
Minister made the other day. I have great respect for my friend, Shri L.K. 

Advani. He is a very, very dear friend of mine. I must confess But coming from 

a friend, the distress is more. He said the other day in this House that POTA is 

a law and order problem of States and the Centre is not concerned. Sir, there 

are two fatal errors in this argument. The first fatal error is that the 

constitutional validity of POTA was sustained on the ground that it does not 

deal with public order, which is a State subject, but, it deals with the Defence 

of India. If it was a subject, where public order is the pith and substance of that 

Act, then only the State Legislatures are competent to enact the law, this law 

would be invalid. But, the Supreme Court saved it by saying that it relates to 

the Defence of India, and the Defence of India surely is a Central subject, I 
don't think that the Home Minister was right in jettisoning his constitutional 

responsibility. 

Secondly, even if it was relating to a State subject, it must, at least, 
be in the Concurrent List, before the Centre can legislate on it. But, it is a 

Central law, and there is Article 256 of the Constitution of India, which says 

that it shall not only be the duty, but also the right of the Central Government 

to see, how laws made by the Centre, are being executed in the States, and 

for that purpose, it has the constitutional power to issue directions, which are 

binding upon the State Governments. Sir, noncompliance with the law, 

includes misuse of that law, and therefore, I believe that, this Government is 

under a constitutional obligation to see that POTA is not misused in any part 

of the country, and if it is, in fact, misused, that must be brought to the notice 

of this House, and the House must enforce, what is called the Parliamentary 

responsibility. 

Sir, the third topic on which I wish to devote a few minutes, is our 

judicial and legal system. Even that has found a place in the President's 

Address. In paragraph 15, the President has dealt with our legal system. But, I 

regret to say that in paragraph 15, the President only talks of one disease of 

the legal system, that is, law's delays. Law's delays are, of course, scandalous 

in this country. The Ayodhya suit, which, has been pending for more than 50 

years, is itself a scandalous illustration of law's delays, The Railway Minister, 

Shri Lalit Narayan Mishra, was killed in a bomb blast  in  Samastipur,  and     

the trial in that case is still  pending  in the 
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Session's Court, and the statements of the accused are being recorded now, 

whereas, a period of more than 27 years has already gone by. Anybody can 

be shocked to see this state of affairs. But, Sir, laws delay's are not the only 

problem. I regret to say that no attention has been paid to the corruption, which 

has now crept into the Judiciary. The head of the Judiciary - not one head, but 

more than three heads of the Judiciary, of the judicial family - have publicly 

said that 20 per cent of the higher judiciary is corrupt. I want to know what the 
Government is doing about this corruption. Once the corruption has spread 

into the temple of justice, the rule of law is a myth, democracy is a myth, 

everything is a myth, and you must surrender to anarchy and chaos. 

Something has got to be done. Sir, when I talk about the judicial corruption, I 

am not unmindful of the fact that, compared perhaps, to some other 

departments of our public life, the judges are still good, and I am also not 

unmindful of the fact that there are some honest judges, who live a life of 

honourable poverty, and who continue to administer justice, in spite of the 

handicaps and the troubles which they face. But, Sir, something has got to be 

done. (Time-bell). Kindly pardon me, Sir. I would like to utter just three more 

sentences on this particular topic. The age of retirement of High Court judges 

today is 62 years. It must be raised to 65 years. This creates an unseemly 
struggle among the High Court Judges to ascend to the Supreme Court 

Bench. If their age is kept at the same level, there will be no such unseemly 

scramble, which today goes on in the corridors of power, where the High Court 

Judges dance in attendance on the Law Minister, and the Law Minister trying 

to influence the appointment of High Court Judges. Sir, what is more. The 

difference between the salaries of Supreme Court Judges and High Court 

Judges must be brought down to such a level that there is almost a nominal 

difference between the two so that it is a kind of token difference, and nobody 

will aspire thereafter to become a Supreme Court judge, and the judicial 

independence will be safeguarded. And, Sir, what we find today is that - and it 

is again a distressing fact - we all pay lip-service to Dr. B. R. Ambedkar, and 

coming from Maharashtra, I am a great student and worshipper of Mahatma 
Phule. But I want to know what has happened to the representation of our 

Scheduled Castes, Scheduled Tribes and Backward Classes in the Judiciary. 

Sir, figures have been given that whereas on their population ratio, they should 

have about 610 Judges belonging to these communities, there are only 10; ten 

against 610! This is a scandalous state of affairs and it ought to be remedied. 

And the best suggestion that I can make is that when you create the National 

Judicial 
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Commission, the Scheduled Castes and Tribes, and the Backward Classes 

must be represented adequately on that Commission, so that one person 

sitting there to represent their interests will see to it that proper appointments 

are made. And, Sir, this theory, this argument of merit, is the biggest fraud. 

This whole country has been governed by the higher castes for the last 50 

years; this country is in a mess. So, how do you blame the weaker sections of 

the society for being inferior to others in any sense? This must be remedied 
as soon as possible. 

Sir, I now come to the last topic to which my friend, Shri Fali S. 
Nariman had once spoken about, supporting me, Sir, today, the greatest 

suffering of the world comes from serious offences against humanity -

genocide, religious squabbles which lead to murder and mayhem and 

widespread breach of human rights. And everybody has a reason for the last 

one hundred years, why you need a supra-national authority for the purpose of 

punishing these trans-border crimes, which govern the whole world. Sir, in the 

1990s, the United Nations called a Conference and it was resolved in Rome 

that an International Criminal Court will be created, and I found that throughout 

the proceedings in Rome, our representatives from India had first strenuously 

opposed the creation of this Court. When ultimately the Rome Conference 

accepted this proposal, we gave a very funny reason. We said that we are not 

accepting it because possession of nuclear arms should become an offence, 
which could be tried by this Court, forgetting that only the previous year, we 

ourselves had atom bombs and nuclear bombs in our possession. This is the 

wooden-headedness of the Government and the Ministry of External Affairs. 

My friend, Shri Fali S. Nariman, raised that point. We were told on the floor of 

this House that the Minister will discuss this problem with all of us who had 

talked about the International Criminal Court. Nothing was done; nothing has 

been done. And I find from newspaper reports that they have now said that an 

International Court cannot be created because some day, some Indians might 

have to be tried there. What does it matter? If Indians commit offences of 

genocide, they ought to be tried there, in that Court. Sir, something has got to 

be done. 

Lstly Sir, my friend's welcome presence here does invite me to say a 

word about Kashmir. Sir, only the other day, as the result of persistent 

questioning, an announcement was made on the floor of this House that some 

ex-bureaucrat, Shri Vohra, has been appointed as the Government's  

interlocutor.   We  welcome  this  appointment;   it   is  a  very 
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belated step, it is an insignificant step, but it is nevertheless, a step for which 

one would give credit to the Government, which slept over this very important 

matter for so long. But Sir, this appointment raises more questions than it 

answers, and I regret that the President's Address gives no particular clue to 

these answers -- did or did not the Government think of the Vohra mission only 

after Mufti's Press Club outburst ten days ago? He came here and said that 

you are talking to the Nagas, but you are not talking to the people of Kashmir. 
After that complaint was made, they thought about this Vohra business. On 

the day of the President's Address, obviously, Shri Vohra had not been 

thought of. They gave that reply only on the 18
th

, when this question was 

raised. Then, what are the exact terms of reference and the parameters of Shri 

Vohra's job? Who are the persons with whom he is required to confabulate? In 

what order and where is he to open and continue this dialogue? 

Is there any time frame-fixed for completion of this job? What are the 

options for an honourable solution to the problems which are open for 

discussion, and what are those which have been expressly pre-empted? Who 

will decide whether a particular individual, group or section eschewed the path 

of violence? Sir, the People's Democratic Front and the Hurriat have publicly 

eschewed violence. Has Mr. Vohra been asked to talk to these two Groups? 

Has the Government briefed Mr. Vohra on the conflicting statements made, 
from time to time, about the desirability of talks with these two Groups? Sir, is 

the Government aware of an article which appeared in the name of Mr. I.D. 

Swami, Minister of State for Home Affairs, in the Hindustan Times of 19
th
 

January, under the title "The Hurriat missed the bus." In that, it is emphatically 

said that there will be no talk. Sir, these are some of the questions which were 

answered not in the evasive manner in which the main question was answered 

on the 18
th

. But, if genuinely answered, some more questions will arise. I hope, 

Sir, the Kashmir problem will receive the kind of attention that it deserves. 

Sir, one last line. Never in the history of India, never in the history of 

this dispute, has there been a more propitious moment for solving this 

problem. Pakistan, today, is weak; its international friends have deserted it. 

They are only supporting it for the sake of supporting, because they still need 

it. And, Sir, when the enemy is weak, it is not an occasion for arrogance, it is 

not an occasion for hopping in joy, but it is an occasion for statesmanship and 

striking, because, now, the iron is hot and we must go forward and solve this 

problem which is becoming a cancer for the whole of this country.   Thank you. 
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SHRI M.V. RAJASEKHARAN (Karnataka): Sir, I am very much 

conscious of the time of our party, and I will try to conclude my speech within 

that time. 

[THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY)    in 

the Chair]. 

Sir, respected President, while addressing the Joint Session, has 
drawn our attention to the "Vision 2020", and has also drawn our attention to 

the Tenth Plan. He has spoken about the people's plan and the people's 

participation. Sir. as you are aware, Gandhiji had always said that any plan 

made in our country should be people-oriented. Now, in this context, I would 

like to draw the attention of this House towards the plan made by this 

Government. Is the plan made people-oriented? Is it implemented by this 

Government? The Government is leading at the behest of the VHP and the 

Sangh Parivar which are taking the country on the path of destruction and 

disappointment. Sir, none of the things mentioned in the President's Address 

is people-oriented. I have got the greatest respect for our President who is 

one of the proud sons of this great country, but, unfortunately, the 
Government has tried its best to put some of their ideas through the mouth of 

the President, and it is here that I am very greatly concerned. The President 

has listed many things during his Address. He has spoken about the urban 

and rural programmes to mitigate poverty, but he has not stated the road 

map, and how that is going to be achieved within the given time. 

Sir, the President has also spoken about urban amenities that are 
going to be created in the rural areas. In this context, he has mentioned four 

very important principles on which they would be created. He has spoken 

about Physical Connectivity. Yes, it is needed. But how will it happen? It 

means we need to build rural roads and provide rural infrastructure in almost 

every village. Our villages are being connected with the big cities. 

Where are the funds for this? Have they got the right map drawn up? 

How are they going to achieve this? Sir, the President has also spoken about 
electric connectivity. That means we need to provide electricity to almost 

every village in this country.    Have they got a vision 
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about that?    How are they going to do it?    Where are the plans?    Have 

they already taken the needed steps to achieve and move in that direction? 

Sir, the President has also spoken about knowledge connectivity. 

Yes, Sir, it is needed. Today, the whole world is moving based on knowledge. 

But, what are we doing in this country? If we want to have the knowledge 

connectivity, our present educational system has to be taken to a level of 

excellence where every one of our boys and girls should be able to get the 

best education. Do we have the infrastructure? Do we have the needed 

schools? Do we have all the things which we expect to get it done? How are 

they going to do it? 

Sir, then, the President has also spoken about marketing 
connectivity. Sir, if you take the rural scene, it is in shambles. Our farmers, 

who are toiling day and night, who are producing food articles, are not able to 

sell them. They have to walk miles and miles to catch a bus and take their 

products to the bigger markets. How are they going to create these markets? 

Sir, this needs, in a massive scale, godowns to stock the food products and 

other things which they are producing. We need cold storages; we need 

transport facilities. Has it been realised that how this is going to be done by 

this Government? Sir, mere talk is not going to bring results. The saying is that 

if wishes were horses, beggars could ride. This is the situation which we are 

facing. Sir, again, as I said, this requires massive investment. From where will 

we get funds? Just today morning, our hon. Finance Minister was telling that 
he is not able to get the required investment from the foreign resources. The 

bureaucracy is one of the biggest hurdles. He was talking about red-tapism; 

he was talking about procedural delays. How is he going to get and from 

where will he get the money? Sir, the point is that unless they are going to 

give utmost attention to this, this would remain as a big dream. 

Sir, regarding agriculture, we have been reading in newspapers 

almost everyday, every month and every year, hundreds of farmers are 

committing suicide. Has he gone into the details in this regard? Has he found 

out the reason? Our farmers are toiling day and night. They are producing the 

wealth which this country requires. Today, Sir, if there is any political stability 

in this .country, it is because of the farming community putting in their hard 

work and making the food available in the market. Sir, we have seen, in 

Indonesia, food was not available for a few weeks. A great revolution took 

place and the President Mr. Suharto, who was the 
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most powerful President, was thrown out. Sir, the Soviet Union, one of the 

super-powers, got disintegrated because of non-availability of food. We must 

remember these things. These are the things which we need to keep always 

in our mind and make the planning and see that the plan delivers the goods to 

the people for whom it is meant. Sir, this Government, I must say, basically 

lacks vision and direction, which is so much needed for speedier growth and 

all-round development. Sir, NDA Government is consisting of more than two 

dozen parties pulling apart. So, how do they expect to deliver the goods? This 
is the question, which, through you, I would like to ask this Government. 

In recent times, there is a growing trend of communalisation. All of us 

are very seriously concerned about it. Our society, which stood for tolerance, 

peace and harmony for generations, is being divided on communal lines. The 

VHP, the Bajarang Dal and the Sangh Parivar are spearheading the hate 

campaign, with the result the future of our country is in danger. (Time-bell.) I 

will just conclude, Sir. I will take another two minutes and conclude. 

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): You have 

already taken eight minutes. 

SHRI M.V. RAJASEKHARAN: This point has to be realised by this 

Government and the unity and integrity of this country has to be maintained. 

The most important thing that should be kept in view is the good of all people. 

Sir, as you are aware, our basic heritage, our basic concept, is "2� 
-�� 20�,�� 4�M 0”. It is the concept which this great country has given to the 

entire world. We have also spoken that it is the good of all which is at the 

heart of everybody in this country, and this has to be kept in mind. 

Another point to which I would like to draw the attention of the House, 

through you, Sir, is that today we have a foreign exchange reserve of more 

than 80 billion dollars. We have got 60 million tonnes of foodgrains. How did it 

happen? It did not happen all of a sudden, within three or four years. It 

happened because of the hard work put in by the previous Congress 

Government. It was the Congress Government which laid the foundation for 

the growth of this country. Therefore, let us not allow this Government just to 

fritter away the wealth which we have got and see to it that it is utilised for the 

development of this country. 
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THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): You have 

to kindly conclude now. 

SHRI M.V. RAJASEKHARAN: Sir, I am just concluding. I don't want 

to go into the disinvestment issue. Everybody knows about it. But they have to 

take into consideration the social security of the labour class. I hope this 

Government would take it into consideration. 

Another point is that this country is rich in cottage industries and 

small-scale industries. Today, they are in a shambles. How is this Government 

going to revive those industries? These are industries which are giving 

employment to millions of people. These people are today being threatened 

about their livelihood. How is this Government going to set these things right? 

I would just mention one or two points and conclude. I would like 
to draw the attention of this House to corruption. During this Government's 

rule corruption has reached the highest point. Sir, as you read in the 

newspapers, according to one study, which has been published, as far as 

corruption is concerned, the international rating of India is that it occupies 

the 69
th

 position in the world. It is a shame to us. I would like to know 

how this Government is going to contain corruption. There is no mention 
about it in the Address. The former President, Shri K.R. Narayanan, while 

addressing the Golden Jubilee Celebrations, on August 15, 1997, said and I 

quote....  

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Now, you 

have to conclude.  There are ten more speakers. 

SHRI M.V. RAJASEKHARAN: I am just concluding. Sir. I want to say 

one more thing on foreign affairs, though my colleagues and leaders have 

already spoken. After quoting what he has stated, I will take one minute on 

foreign relation and conclude. 

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Now you 

have to conclude your speech. 

SHRI M.V. RAJASEKHARAN: He said, "It seems that people have to 

be at the forefront of the fight against corruption, communalism, casteism and 

criminalisatbn of politics". J would like to plead with everyone who is working in 

this Government to take care of this point. 
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THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): You have 

taken a long time.   You have to conclude now. 

SHRI M.V. RAJASEKHARAN: I am concluding, Sir. Just one minute. 

As far as the Foreign Policy is concerned, many of our leaders have already 

spoken and I do not want to go into those details. Unfortunately, we have 

always looked towards the West, forgetting about the East. Sir, towards the 

East, we have got our cultural relationship. I would plead with the Government 

that they must take this fact into consideration and give the highest, priorities 

as far as promoting trade, commerce and cultural relationship with all the 

countries in the East including Japan, are concerned. 

Lastly, Sir, as far as South-Asia is concerned, unfortunately, we do 

not have good relations with all the countries. It is the utmost thing in our 

interest that we should promote good relations with all the South-Asian 

countries and we must develop good relations with both China and Russia. 

Thank you very much. 

THE VICE-CHAIRMAN (SHRI P.PRABHAKAR REDDY): Mr. Manoj 

Bhattacharya, you have five minutes. 

SHRI MANOJ BHATTACHARYA (West Bengal): Sir, the time allotted 

was actually 15 minutes. 

THE VICE-CHAIRMAN (SHRI P.PRABHAKAR REDDY): No, I have 
been told this is the time allotted.   Ten more Members are there to speak. 

SHRI MANOJ BHATTACHARYA: Sir, I would like to conclude in the 

time specified. However, I will try. To my mind, Sir, it is a compendium of 

annual reports of different departments of the Government of India written in a 

monotonous and drab manner without even literary beauty. It is practically a 

type of election speech that has been made for reading by the hon. President 

of this country. Sir, perhaps this has been written by different bureaucrats who 

have no commitment to the nation, as a whole or to the vast number of poor 

people of this country. It is a common knowledge that the hon. President does 

not write the speech himself. The speech is written by the Cabinet. 
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Sir, I have one suggestion. On the 17
th
 , we had witnessed - you had 

also experienced it - that our hon. Vice-President, Chairman of this House, 

virtually collapsed while reading this monotonous, lengthy and drab speech 

having no content, no policy directions. So, Sir, my strong suggestion is that 

this bilingual system of reading the speech should be abandoned forthwith. 

Sir, in this long address, there is virtually no mention about the 
employment opportunities or the unemployment problem of this country. Your 

will also appreciate that this has assumed a horrifying proportion. The official 

estimates, the Government, says it is nearly 12 crores of young people, who 
could produce wealth for this country, have been rendered unemployed at the 

moment. And, the promise made, the electoral pledge by this Government - 

the Government of National Democratic Alliance - was to provide one crore of 

jobs every year. In fact, many other hon. Members have also referred to 

instead of creating job opportunities, they have seen to it by their policy 

measures that the people have lost their jobs. Sir, in fact, on the path of 

globalisation, which is being vigorously followed by this Government, during 

the last decade of the 20
th

 century, the number of people living in abject 

poverty has increased by more than 100 million whereas the world's income 

has been increased by 2.5% annually. India has unfortunately a major share in 

such anomalous situation of the entire world. I am really surprised and pained 

to see that there is no mention about the UN Human Development Report in 
this entire speech. The UN Human Development report indicates that India is 

positioned as I24
th 

country, which is a shame on our part. We should have 

mentioned it. The Government should have had the courage to mention it and 

suggest the measures to ameliorate such problems. Sir, the assets of the 

world's three richest persons - Bill Gates, Warren Buffet and Paul Allen 

exceeded the combined GDP of the poorest 48 countries and the richest 225 

persons are richer than the poorest 2.5 billion people across the developing 

world. This is the net gain of the neo-liberal globalisation which this present 

Government is following so vigorously. The present form of capitalist 

globalisation also has. been seen, needless to mention, to be urban-centric, 

more so, in total neglect of the rural development. Whatever is being done is 

full of rhetorics and the political demagogy is being given credence. 

Unfortunately, the President's Address has really failed to mention 

the atrocities that are being perpetuated on women and the weaker sections of 

the society.   Many Members have already talked about the minorities.  So 

212 



[25 February, 2003] RAJYA SABHA 

I do not want to repeat it, even though I am with them. Women have been 

attacked and atrocities have been perpetuated on women of all castes and all 

religions. The root-cause is the utter change in the cultural values of this 

country, ethos of this country. This Government boasts of culture and 

nationalism. I am sorry to say that a foreign TV channel, i.e., MTV which is an 

American channel, has made a mockery of the image of the Father of the 

Nation, who is also recognised as the Father of the Nation, though reluctantly 

by the present Government. His image has been outraged. Not the slightest 

protest is there from this Government. The Government has failed to protest 

against it because that channel is owned by an American company. I do not 

know where Mr. Singhal had gone. Why didn't he raise his voice? Why didn't 

he protest? Where was national Asmita? They talk of national Asmita, Asmita 

of the nation. Where were-they when Mahatma Gandhi's image was being 

outraged by an American channel? They did not protest because it was an 

American channel. They could not protest because they are afraid of the 

American domination in the world. 

SHRI B.P. SINGHAL: Sir, he has taken my name. I would like to say 
that the VHP has protested against America... 

SHRI MANOJ BHATTACHARYA: Sir, I have not taken the name of 
Shri B.P. Singhal.   There are many Singhals.   I have not taken his name. 

I would like to raise some more points. This is a BJP led 

Government. They are making a huge propaganda out of the Bangladeshi 

infiltrators. My friend has also referred to it. In fact, it is fundamentally ill-

conceived and based on prejudice to whip up communal passion against the 

minorities. Admittedly, a significant number of Bangladeshis have migrated to 

India and some of them, of course, illegally. Some time back Shri L.K. Advani 

said, - I do not know how responsibly he said it, without having any 

background, without having any concrete evidence, any empirical evidence, 

without having any statistics, without having any survey - 15 to 20 million 

Bangladeshis are there. They are not infiltrators. They are mostly economic 

refugees. They have migrated for their own livelihood, for survival, from the 

poorest of the countries to a slightly less poor country. I think this number of 

Bangladeshi infiltrators is not correct. If at all this number is accepted as spelt 

out by Shri L.K. Advani, who is responsible for that? The BSF is responsible 

for it. The security agencies which are controlled by the Home Ministry are 

responsible. They are responsible for this sort of infiltration.    In fact, these 

issues are being raked up only to 
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promote and serve the purpose of the extreme Rightwing fascistic communal 

politics, where a community is being indicated. When you accept that 15 to 20 

million Bangladeshis are there, 11,250 Pakistanis are there who are 

essentially terrorists, you should tender your resignation as the Home Minister 

because you have failed to control it. You are trying to rake up communal 

passion in this country of ours to divide the country further. Threatening the 

internal security of this country. Sir, I am sorry to say that this sort of 
provocative statements must be stopped. This sort of provocative statements 

will only lead to further problems and accentuate the problem of communalism 

in this country of ours. This nation will be destined to its doom unless these 

sorts of activities are stopped. And, I must say, Sir, that I am extremely sorry 

to say that ..(time-bell).. I am just concluding, Sir. This is my last point. I was 

under the impression that I have been allocated 15 minutes. 

THE VICE-CHAIRMAN (SHRI P.PRABHAKAR REDDY): Though I 

told you that you have been allocated five minutes, I have already given you 

ten minutes. 

SHRI MANOJ BHATTACHARYA: Sir, you must also be noticing that 

there is a tidal wave of protests throughout the world, right from Antarctica to 

the ice land; there is a tidal wave of protests against the war designs of the 

hegemonic West, particularly the United States of America and the United 

Kingdom. Bush and Blair - they are designing to thrust a war, unjust war, on 

Iraq. Sir, our Government, through this long speech of the President of India, 

has failed to clear its position, in so far as war designs of American imperialists 

are concerned. It has failed to say that we are not going to allow our land, sea 

and sky for any sort of war activities of this imperialist America. We have failed 
to say what we should do; we are only saying what others should do. Shri Atal 

Bihari Vajpayee, the hon. Prime Minister of this country, has only said that 

what others should do. He has never said what India should do, that India 

should take a position; India should take a lead of the G-77 countries; India 

should take a lead of the peace movement in this world; India should take a 

lead in opposing the imperialism and capitalism in this world, which is the root 

cause of this sort of war in the days to come. 

Sir, since the time is not at my disposal, I am not going to other 

socio-economic aspects. I am sure that even Dr. L.M.Singhvi, my learned 

colleague,   has  tried to  defend  this  President's  Address  and move  the 
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4.00 p.m. 

Motion of Thanks for this speech of the President. I am sorry that he has tried 

to defend something that is indefensible, and I am opposing this Motion.   With 

these words, I conclude.   Thank you, Sir. 

SHRI H.K.JAVARE GOWDA (Karnataka): Thank you, Vice-Chairman, 

Sir. This is the fifth year in the House that I am reading the President's 

Address. What we have learnt in the past five years is changing the names, 

and a little bit of figures,. Any progress in any field is not forthcoming. I thank 

the President for having addressed the Joint Session of the Parliament. Even 

though he is the Constitutional head, he has no option but to read out the 

policy of the present Government.Many speakers 

spoke on various issues. I am going to confine myself to the issues of 

agriculture, employment and education. 

Now, 70 per cent of the population depends upon agriculture. More 
than 14 States in the country are suffering from drought. There is no work for 

the common people. Cattle are suffering without fodder, but President's 

Address contains only the schemes which are on paper. They have not been 

given effect to. The main contention of the Government is that there are no 

sufficient funds. As there are no sufficient funds, they are not able to provide 

drought relief programmes, but they try to pass on the responsibility to the 

State Governments. Almost all the State Governments in the country are in a 

financial crisis. They are not in a position to undertake relief work 

programmes. Under these circumstances, what I would like to say is that 

agriculturists, farmers and agricultural coolies are the worst affected people 

during the regime of the NDA Government. They have not made any sincere 
effort to redress the problems faced by the agriculturists. This is one of the 

areas that the NDA Government has to review their policy and take concrete 

steps to solve the problems, particularly the drought-affected people. The 

second aspect of the matter is where 70 per cent of the cultivated area is 

depending on monsoon. But there is no concentrated effort by this 

Government excepting merely to say that they are going to make a policy. But 

they only appointed a chairman for interlinking the major rivers in the country. 

But, even if this is done, it is going to take another 30 years,, and by that time, 

the present farmers would not be there to reap the fruit of the linkage of rivers. 
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The second point that I want to make is that the President's Address 
does not contain a word about suicides being committed by the farmers all 

over the country. This is one of the burning issues among the people, 

particularly, the farmers. In order to save their honour and prestige, the 

farmers, who are in severe debt, have committed suicide. No word has been 

said in the President's Address about these farmers, and there is apathy on 

the part of the Government towards them. I feel that this Government is doing 

a great injustice to the farmers. 

The next point I would like to say is regarding unemployment. 

Unemployment is one of the worst enemies of the country. Now, it is a well-

known fact all over the country that there are no job opportunities for even the 

educated youth. This is the result of the mistake that has been committed by 
various Governments in power, including this Government. Because of their 

bad policies and bad administration, after independence, public undertakings 

have been disinvested, and job opportunities have been curtailed. Now the 

private institutions are not in a position to provide jobs. There is no future for 

the younger generation, the educated youth, of our country. Under these 

circumstances, I urge upon the Government to come out with a policy of 

providing jobs to the millions and millions of unemployed, untrained and 

unskilled workers, in our country. 

Sir, the next aspect is regarding education. Now, education has 

become a private industry. Even though it is the policy of the Government to 

provide free education up to 14 years, but what is happening in reality? Sir, I 

am saying this with great concern. The decision of the Supreme Court Bench 

on T.A. Pai's case is a devastating judgement in the history of the Indian 

education system. Now, I will give you one example. In Karnataka, which is 

the most progressive State in the matter of education, after the judgement by 

the 11-member bench of the Supreme Court, the entire infrastructure has 

been destroyed. Prior to the Judgement of the Supreme Court, it was only on 

the basis of merit that seats were given to students, whether they were 

belonging to backward classes, minorities or meritorious students, including 

the sons of farmers. Now, after the judgement of the Supreme Court, it is only 

the money, and not merit, which is deciding the fate of the students in 

Karnataka and the entire country. It is a matter to be looked into by the 

Legislatures of the States as well as Parliament. We have to amend the 

Constitution. Otherwise, in the name of judgement and law, it would become a 

weapon in the hands of the private institutions to collect and grab money as 

they like and dislike.  Sir, prior to the Judgement 
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of the Supreme Court, a student was given a seat based on his merit or on the 

basis of his minority status or backwardness. But, now, to get an engineering 

seat, he has to pay Rs.5-10 lakhs, and to get admission into a MBBS course, 

he has to pay Rs.20-25 lakhs. This Judgement has, in a way, helped private 

institutions to grab money from the people. I, therefore, request the Prime 

Minister and the Legislature of all the States to bring about an amendment in 

the Constitution, and what was prevailing prior to the judgement of the 

Supreme Court has to be restored. Otherwise, this would lead to anarchy and 
it will cause an irreparable loss and will be a great injustice done to the nation. 

This is a point to be taken into consideration. I hope the NDA Government 

would come forward to rectify the mistake committed by the Supreme Court. 

Mr. Vice-Chairman, Sir, so far as the Kelkar Committee's Report is 

concerned, I do concede that the country will not progress without adequate 

resources at its command. The Kelkar Report has recommended that 

agricultural income should be taxed. I think, it is not proper. It is very wrong. I 

want to make it clear, Sir, that the cost of agricultural inputs and the returns 

are hot at all comparable. The farmers are living from hand to mouth. They 

are not in a position to earn even Rs.5,000/ per month. Under these 

circumstances, the Government should not at all think of imposing a tax on 

the agricultural income. 

So far as the health sector is concerned, the Government has 

formulated several policies and programmes. But, what is the real position, so 

far as health sector is concerned? Take the Government hospitals in rural 

areas, or towns, where generally the poor people go for treatment. What do 
you find? Medicines are not available in Government hospitals. There is no 

proper treatment there. Care should be taken to see that we have a proper 

health policy, and that proper health care and medicines are made available 

for the needy people. 

MR. VICE-CHAIRMAN (SHRI P.PRABHAKAR REDDY): Please, 

conclude, Mr.   Gowda. 

SHRI H.K. JAVARE GOWDA : So far as the issue of corruption is 

concerned, even the legislators now-a-days are not seriously talking about it. 

Corruption has become so rampant in India as if it is running in the blood of 

most of us, Indians. You take the allocation and utilisation of resources for any 

programme, whether it is Plan expenditure or Non-Plan expenditure,      you  

find  corruption  everywhere;   30-40  per  cent  of  the 
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resources are misappropriated. How are we going to achieve the targets that 
are envisaged in the Plans? The President's Address has not at all touched 

upon the issue of corruption. I strongly feel, Sir, that unless corruption is 

tackled in an effective way and the corrupt are punished adequately, it will not 

help in the proper execution of our development projects and, ultimately, we 

will not be able to progress. 

Mr. Vice-Chairman, Sir, we have been deviating from our path; of 

late, we have been taking up issues that are not related to progress and 
development. 'What are our priorities? Our priorities should be to help the 

farmers, to give employment, to provide health care and so on. In stead of 

that, what are we doing? We are raising the issues of Ram Mandir, Hindutva 

and so on, which are not relevant to the progress of our country. What I would 

like to say here very strongly is that the ancillaries of the BJP -- I want to call 

them the BJP's ancilliaries -- the VHP and the Bajrang Dal, are openly raising 

extraneous issues at the behest of the BJP and diverting the attention of the 

people. Therefore, I urge upon the Government' to look into the problems of 

the poor farmers and take necessary steps to ensure their welfare. I hope this 

Government will come to the rescue of the farmers. Thank you, Sir. 
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SHRI R.S. GAVAI (Maharashtra): Sir, I am particularly dealing with 

the topic of the social justice. The President's Address mentions that it is the 

moral bound duty of the Government to bring the weaker sections of the 

society, particularly the Scheduled Castes and the Scheduled Tribes, in the 

mainstream. So far as social justice is concerned, I will deal with the 

reservation policy only. The Constitution of India provides many provisions for 

the welfare of the Scheduled Castes and Scheduled Tribes. I shall not waste 

the time of the House by reading those articles. In the direct recruitment, 

certain percentage of reservation has been fixed for the Scheduled Castes 
and Scheduled Tribes. About 15 per cent reservation has been provided for 

the Scheduled Castes, and 7.5 per cent to the Scheduled Tribes in 

Government of India services, State Government services, and other allied 

services. But, I am very sorry to mention that because of not having a stricter 

and sincere implementation of the reservation policy in respect of the 

Scheduled Castes and Scheduled Tribes, the very purpose of reservation 

policy is being defeated. To strengthen my point, I want to bring to the notice 

of the House that there are recommendations and observations of the Joint 

Parliamentary Committee of the Welfare of the Scheduled Castes and 

Scheduled Tribes. A panel has also been appointed by the Government, that 

is, the Parliamentary Panel for Law to Regulate Reservation Order. Here, I will 

mention the observations of the Joint Parliamentary Committee. The 
Committee represents the Parliament. Therefore, the views expressed by that 

Committee, are the views of the Parliament. I don't want to elaborate the 

information that I have, but as an indication, I would just like to mention that 

the representation of the Scheduled   Castes   and   Scheduled   Tribes   in  

the   Central   Government 
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Services, as on 1
s1

 January, 1999, in Group 'A' out of the total of 93,520, the 

SCs constitute only 10,558, that is, 11.29 per cent; in respect of Group of 'B' 

services, out of the total of 1,04,093, the SCs constitute only 13,306, that is, 

12.68 per cent only. So far as the Scheduled Tribes are concerned, they 

constitute 3.39 per cent in Group 'A' services, and 3.35 per cent in Group 'B' 

services. 

[THE VICE-CHAIRMAN, (SHRI SURESH PACHOURI), in the Chair] 

It does mean that the quantum of the percentage, laid down in the 

reservation policy, is not being fulfilled. The observations of the Parliamentary 

Committee on the Welfare of the Scheduled Castes and Scheduled Tribes are 

there. The Committee - in its 29
th 

Report, which was recently tabled in the 

Parliament - says, "There should also be a Central law to regulate the 

implementation of the reservation policy for the Scheduled Castes and 

Scheduled Tribes in all the State Governments, Ministries, Departments of the 

Government of India, Public Sector Undertakings and the private sector." 

I have already mentioned that a Parliamentary Panel had made out a 

strong case for a Central law to regulate the implementation of reservation 

orders. It was a 31-member Committee headed by Shri Ratilal Kalidas Varma. 
The Committee, while making a case for creating a nodal Ministry to look after 

proper implementation of reservation orders had made these observations and 

I quote: "It has taken a serious view of the 'unfavourable attitude' of the 

Government for not creating a national policy of reservations for SCs and STs 

in the private sector and in the public sector. There is a total lack of 

coordination and liaisoning among the Department of Personnel and Training, 

the Ministry of Social Justice and Empowerment, the Ministry of Tribal Affairs 

and the State Governments, the Committee felt." It further observed: "The 

Committee was "pained" to learn that there was no Central Authority at the 

moment to exercise its power to ensure that the intake of SCs and STs was as 

per the Indian Government reservation orders. In the Committee's view, in 

case a doubt or dispute in regard to the implementation of reservation orders 
arises, instead of shifting the responsibility to one department or another, 

concrete and concerted efforts should be made to solve the problem." It 

observed that a casual approach has been adopted by the Government to 

abide by the Committee's earlier recommendations. "The Government does 

not seem to be serious towards these recommendations which is deeply 

disturbing and a matter of graver 
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concern to the Committee." The Committee further observed,"Whenever a 

question of implementation of reservation order arises, the concerned 

Ministries tried to shift their responsibilities on each others shoulders. It also 

recommended that the Government evolve a mandatory law for adequate 

representation of SCs and STs in the jobs while disinvesting any Government 

institution. Besides this, it should make sure that the private sector safeguards 

the interests of SCs and STs in jobs as was guaranteed in the Constituted." 

Recently, an hon. Member had elicited information from Dr. Satya 

Narayan Jatiya, the hon. Minister of Social Justice and Empowerment. He 

wanted to know whether the Government proposes to enact legislation to 

provide reservation to Scheduled Castes and Scheduled Tribes in the private 

sector companies in the changed economic scenario. In reply to this question, 

the hon. Minister had stated that the Government has not taken any decision 

in the matter of enactment of a legislation to provide reservation to Scheduled 

Castes and Scheduled Tribes in the private sector companies. 

Sir, before I conclude, I would like to point this out that the 

Reservation Policy for the Scheduled Castes and Scheduled Tribes is being 

totally neglected, and, therefore, it is being totally defeated. On a number of 

occasions, the Members of this House had put questions regarding this, and 

an assurance was given by the Government that the Reservation Policy would 

be properly implemented. I earnestly request the Government of India, 
particularly, the hon. Prime Minister, to bring out a comprehensive legislation 

which would deal with all the problems of the Scheduled Castes and 

Scheduled Tribes. I request that adequate representation to the Scheduled 

Castes and Scheduled Tribes, in line with the reservation policy of the 

Government of India, should be made.   Thank you very much. 
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SHRI PRANAB MUKHERJEE (West Bengal): Sir, I think, we should 

complete the discussion on the Motion of Thanks today. I understand that the 

Minister of Consumer Affairs, Food and Public Distribution, has also to make a 

statement today. So, I would like to suggest that he can make the statement 

today, and we can seek clarifications, some time, later, as and when it is 

convenient to the Minister and to the House. But, the discussion on the Motion 

of Thanks should be completed today. 
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STATEMENT BY MINISTER 

PRESENCE OF PESTICIDE RESIDUES IN PACKAGED DRINKING AND 

MINERAL WATER 
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There has been much discussion in both Houses of Parliament and in 

the media on reports of pesticide residues found in samples of packaged 

drinking water and mineral water bearing the ISI mark. In this connection, with 

the permission of the hon'ble Chairman, I wish to make the following statement 

in this august house. 

Two Indian Standards, one for Natural Mineral Water and another for 

Packaged Drinking Water, were formulated in 1998. These standards cover 

microbiological, physical and chemical safety of water. 

In March 2001, Ministry of Health and Family Welfare enforced a 

gazette notification under the Prevention of Food Adulteration Rules, 1955, as 

per which Packaged Drinking Water and Mineral Water cannot be 

manufactured, sold or exhibited for sale without BIS Standard Mark, thereby 

making BIS Certification Mark mandatory. Ministry of Health is the enforcement 

authority and BIS is the certifying agency. BIS has so far granted more than 

700 licences for packaged drinking water (including 1 in Nepal) and 6 licences 

for packaged natural mineral water (including one in France) to different 

manufacturers. The water manufactured in adherence to 
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